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" ELEVENTH AND TWELFTH SESSIONS.




FOURTEENTH KERALA LEGISLATIVE ASSEMBLY

Eleventh Sesslon ‘
Date of Commencemenl o _June 4, 2018
" Date of Adjournment . June 25 2018 -
Date of Prorogation -~ ~.. . June 25, 2018 (At ﬂle conclusmn
I = ' of its s1tt1ng)
Number of 'sittiﬁgS S CTwelve)

PARTY POSITION OF FOURTEENTH KEeraLA LEGISLATIVE ASSEMBLY o
(As ON JUNE. 4, 2018) '

Ruhng

Commumst Party of India (Marxxst) ‘ .58 *
Commyn_lst Party of India = . . ' .19
Jonata Dal (Secular) 03
" Nationalist Congress Party L _ .02
'Cong'reés'(Seeullar)' : - ' Lo
. Kerala Congress ®) ) AR R )|
Communist Marxist Party Kerala State Comsmittee Lo
National Secular Conference R ‘ 7.'._ 01
. Inclependents T EEEE 05
- Opposmon : e o .
“Indian National Congress - S .22
Indian Union Muslim Leage ~ -~ ' .18
-Kerala Congress (M): S o . 06
* Kerala Congress (Jacob) s o Lo
i Bharatifra Janata Party. L _ . 01
Independents e SR B
I . Toml . 120
7 Speaker - _JL N
" Grand Total 4

. Shn Sajl Cherian, elected ‘Member from m the “110—Chengannur in bye— elecuon- '
made afﬁrmatlon on June 4, 2018. o :




Speaker ‘
SnmP Smmmmm
Depury Speaker

S‘HRiIV,"SASI '.

a _ Councrl of Members

1 ‘Shr Prnarayr vuayan, Chief Mihisref

*.2, Shri A. K. Balan, Minister for Welfare of Scheduled Castes. Scheduled
Tnbes Backward Classes Law, Culture and Parhamentary AffgirS- '

w o

_ Shn E Chandrasekharan Mlmster for Rcvenue & Housmg _
4._ Dr. K. T Jaleel Mmlstzr for Local’ ‘Self- Govemments Welfare of
o Mmonhes, Wakf & Hajj Pllgrlmage ' S '
s ShnM M. Mani, Minister for ‘Electricity

'6. Shn Mathew T ‘Thomas, M:mster for Watcr- Resources .
-_'_7.-: Smt. J. Mercykutty Amma, Mlmstzr for Flshenes Harbour Engmcenng &'
B Cashew Industry
8. Shn A. C Mordeen Minister for Industries, Sports & Youth Affairs

9.- Shn K. Raju Mmrster for Forests Ammal Husbandry and Zoos

' 10 - Shn Ramachandran Kadannappalh Mmlster ! for Ports Museums and-
L Archeology -

11 Shn T.P. Ramaknshnan Minister for Labour & Excrse

| _ lé. Prof C. Raveendranath MJmstcr for Educatlon .

. 1_57; _Shn A.K. _Sasocndran Mu’uster for Transport .

:1'4_- : "Smt- K K. Slr_‘y_laja Teacher, Mmlstcr for Health and Soc1a1 Jusuce
15 ShnG Sur‘ih.akarérr, Minister for Public ‘Works & chrsmr_tron -




17

- 18
9

"Shri v, S._'Sunil Kumar Miﬁisfer for Agriculiure
Shri Kadakampally Surendran, Minisior for .

 Devaswoms -

-Le_é.’dcf of the House
_SHRI.PINARAH‘VUA\'AN._ _
- Leader of Opposition -
© SHRI Ravpsy CHennmiaz, -
o . 'Sbcrétaxy |
' SH V. K. Banu Pragasy

operét'ion," Tourism &




. Buevents SessioN

=

R R N I N SR =

Affirmation by the. Membér

W oee N B W R W N

. CONTENTS

.Obituary Referen'cé '

_Panel of Chairmen -
;.Quesuons AN
o Correctlon of answer to Unstan'ed Quesnonf
."Adjoumment Monons anscnt withheld . |
_Callmg Attention - -~ -
Matters ralsed by Membcrs under Rule 304
. "'Papers laid on the Table g
 Presentation of Reports
. Consideration bf Reports. L l

. Statements under Rule 300 N

Motlon under Rule 218 .

Personal cxplanatlon under Rule 288 _

- Rulings by the-Speaker

Leglslatlve Busmess ‘

- Bills passed _
Laymg of Bxlls Assented to

.. of the Sub_]ect Commlttee Repons

20,
_ 21
22

‘ ‘.BIHS pubhshed and c1r0ulated to Members

BllI for wh1ch assent was w1thheld

Fmancul BU$1]1€SS '

' 1741/2018,

' -Refcrence of BlllS to Subject Comm1ttees and Presentanon

O 0 0 00 % W B TR N

14

4

14




23
24.
25,
2.
27.

28

Private Membe_r'_s Busiﬁess S
Private ‘Member‘s Bills -

Questmn of Breach of Prmlcge

‘Visitors
: Iennination of the Session’ .

Appendices

_Page
. -

1s

16
e 17
Y
19



* ELEVENTH SESSION




RESUME OF BUS]NESS TRANSACTED DURING THE ELEVENTH
i SESSION OF THE FOURTEENTH KERALA LEGISLATIVE
ASSEMBLY

The Summons dated May 17, 20]8 for the Eleventh Sessron of the Fourteenth
Kerala Legrslatlve Assembly was issued to the Members on May 17, 2018. The
. Session commenced at 8.30 a.m. on Monday, June 4, 2018 and adjourned sine-die -

~at 7.37 p.m. on Monday, June 25, 2018 The House met on the following days,"
_viz., 2018 June 4, 5, 6, 7.8 11, 12, 18, 19, 20,21 and 25 (12 days of srttmgs) '
" The:-House transacted buslness for 77 Hours 12 Mmutes

" Obituary Reference

On June 4 2018 the Speaker made reference on the dermse of
Dr. A. V. Issac, former Member. ‘ \

_ A.ffirmatlon by the Member v : L : ‘
-On Iune 4, 2018 Shri Saji Chenan, elected - in the bye-elecuon from

116-Chengannur_ Consutuency, made afﬁrmauon as Member of the Leglslatlve -

Assembly and s1gned in the form of afﬁrmaUOn and Roll-of Members

. Panel ‘of Chau'men ‘

The followrng Members were nommated o the Panel of Chau'men for the‘ :
Sessron :

L Smt Es. Bijimol

'2 Shn B D. Devassy

3.Shri K. N. AKhader |
X Quest:ons

Detalls regardmg the number of notices of - quesl:rons recewed and the
' number of questrons answered on the ﬂoor of the House are giverrin Append.lx I

. Correctmn of answer to Unstarred Question .

On 7% June, 2018 a statement correclmg answer and lhe corrected answer to
-Unstarred Question No. 1021 clated 288 Apnl 2017 of the Fifth session of the
Fourteenth Kerala Legislative -~ Assembly was_ land on the t,able by‘
© ' ShriE. ChandraSekharan the Mmrster for’ Revenue and Housmg : '



_ On 11* June, 2018 a statement correctmg answer and the corrected answer to

_ Unstarred Quesuon No. 1612 dated 7“' March 2018 of the Tenth sessron of the
| ‘Fourteenth Kerala Leglslatrve Assembly was laid on the tabie by the Chief -
‘\/Imrster Shri Pmara'yr Vrjayan ' ' L

'Ad]oumment' Motxons-Cons"en’t writhheld E

_ Out: of 11 notices of Adjoumment Motions received Dunng the session’ the
_ten notices for ‘which consent was wrthheld after hearmg the vrews of Mrmsters
| concemed onthe floor of the House are grven in Appendrx II. On 5“’ June 2018
. consent was given to the movmg of an Ad_;ournment Motron on a notice given by
K Dr M. K. Muneer and two other Members regardmg the | senous situation reported :
to’have ansen ‘due ‘to the Nlpah outbreak. which took 17 lives in Maiappuram and
‘Kozhikode chstrlcts and the fear and apprehensron among people about  the. :
- 'dtsease At 12. 30. p. m. Dr M. K. Muneer moved the motion - and spoke 5
Smt K K. Shmlaja Teacher Mlmster for Health and Social Justice rephed to the-
points ralsed durmg the drscussron Then the motron was wrthdrawn by the leave
' -of the House ‘ ' '

: Calhng Attentron

Dunng the: Sessron 20 Statements were -made by Mmrsters under Rule 62 '
- _'jdetarls of which are glven m Appendrx 1L '

' Matters rarsed by Members under rule 304

Durmg the Sessron 129 matters were rarsed 1n the: House by Members under

| Rule 304 detalls of whrch are glven in Appenchx Iv.
.Pepers l_md on the Teble_

. “The details of Papers laid on the Table are given in Appendix V. '




Presentation of Reports -

The folIoWing Reports Were presehted on the dates noted age_ji]‘st each:

' The Twelfth Report of the Busmess Advrsory Commtttee .

562018 |

The Tthteenth Report of the Commlttee on anate Members
BIHS and Resolunons

7-6-2018

'Ihe Report of . the Subject Committeg. VI on the Sree'
: Sankarachatya Umvers1ty of Sanslmt(Amendment) Bill, 2018

11-6-2018 |

The Report of the Subject Commntee VI on the KeraIa
Unlversny (Amendment) Blll 2018 '

'11-e2()13

.'The Report of the Subject Committee VI on. the Kerala
- | University (AIternate Arrangement Temporanly of Senate and.

Synchcate) B:Il 2018

i1-6-2018 |

The Report ‘of the Subject Comm1ttee IX on the Kerala

s Panchayat Raj’ (Amendment) Bill, 2018 -

11-6-2018

The Report of - the Sub]ect Comrmttee IX ‘on the Kerala

' Mumelpahty (Amendment) Blll 2018

11-%»2018_ I

The Report of the Subject Commtttee IX on the Kerala
Panchayat Raj (Second Amendment) Bill, 2018 '

11-6-2018

_ The Report of the Sub]ect Comlmttee IX “on the Kera_la'
_ Mumctpallty (Second Amendment) Bxll 2018 ‘

11-6-2018 |-

10
"~ | Cochin Hmdu Rehglous Institutions (Amendment) Bill, 2018

The Report of the Sub_]ect Committee II on the Travancore-

12:6-2018

i

"I'he Reporf of the Subject. Commtttee Ul on the Kerala

1262018 | .

.. Trrigation. and Water Conservation (Amendmen_t)_B:II,_ 2018




12

-The Report of the Sub]ect Commlttee VI on the Kerala State

.' ngher Educa’uon Councﬂ (Amendment) Bill, 2018 Lo

12-6-2018 |

13

The Twenty Second to Twenty Elghth Reports of the
Commlttee on Public Accounts o -

12-6-2018 '

The Seventh Report of the Commntee on Welfare of Women
Children and Physrcally Handlcapped

12-6-:2018 |

115

The Report of the Subject Commlttee VI on the A P ] Abdul

. Kalam Teehnologlcal Umverslty (Amendment) Bill, 2018

18-6-2018

16

The Report of the Subject Commmee-IX on the action taken on

the recommendattons contained in the Second Report on the| -
‘scrutiny, of demands for grants for the financual year 2017-18

18-'6‘-2'(‘)18 -

1T

The Report of the Sub_]ect Committee XIV on the. Kerala ngh
Cou:t (Amendm‘:nt) Bill, 2018 :

18-6-2018 |

|18

' The Penodtcal Report of the Subject Commmee IX as on 31‘"

March 2018 L

18;6-,2018‘-

19

g scrutmy of demands for grants for the financial year 2017—18'

The Report of the. Subject Comnnttee—XIV -on the action taken
on the recommendatlons contained in the Second Report on the; R
118-6-2018

20

Fhe Perlodtcal Report of the Subject Commxttee*XIV as_on- 31-“
March 2018 : :

18-6-2018 |

2

The Twenty Fourth 1o Twenty Seventh Reports of the

Commlttee on Local Fund Accounts

18:6-2018 | -

';‘2'.2

The Fifteenth Report of the Comrmttee on Subordmate

"Legxslatlon Y

18-6-2018




The Thu'd and Fourth Repons of. the Comm:ttee on Govemment
-Assurances ' R .

18-6-2018

24

'The Réport of the Subject Comﬁlitteo-VI on the action taken on

the recommendations contained. in the- Second Report on the
scrutiny. of demands for grants for the ﬁnancml ycar 2017-18

1962018 |

125

The Perzodmal Report of Subject Comrmttee-VI as on 31“
: .March 2018

19-6:2018 |:

26

'I'he Report of the Subject Comrmttee-VI]I on, the Kerala Abkan
(Amendment) Bill, 2018

19:6-2018 |

The Report of tho Sub_]ect Connmttec-XI on the actlon taken on

e the. rocommendauons contained  in the: Second- Report on the

scrutmy of demands for. grants for the ﬁnancxal year 2017—18

1_9-6-2018 -

128

The Penodical Report of the Subject Commlttee-XI as on ‘3
'March 2018 - . : '

19—6-'2018 _

129

The Flftoenth 10. Seventecnth R“ports of the Commlttee on

" | Bstimates

19-6-2018 |

"] 30

The Report of thc Subject Committee-II on the Kera]a

" Conservation of Paddy Land and Wet Land (Amendment} Bill,

| 2018 -

20'(»2_01"3_ .

2

"I'he Report of the Subject Commmec-II on the action taken on
‘the iecommeridations. contained in the Second Report on the|
' .scrunny of demands for granrs for the financial year 2017—18 -

20-6:2018 [

132

The Penodlcal Report of Sllbject Commlttee-II as on 318‘ March
2018 :

20-6-2018 | - .

174172018



33

The Report of the Subject Comrmttee—VIII on the action taken

scrutmy of- demands for grants for the ﬁnancml year 2017-18

20-6-2018 |

on the recommendatlons contamed in the Second Report on the| .

13

‘The Periodical Report -of the Subject Commlttee VIII as on 31sl

March 2018

20-6-2018 |

e 35
“ o the recommendattons contmned in the Second Report on the| -
' scrutmy of demands for grants for the financial year 2017-18.

The chort of the Sub;ect Commntee-X on the action taken on

20-6-2018 | .

. '3'5_-

The Penodu:al Report of the Sub_]ect Comm1ttee X as on 31‘l
March 2018, : '

2d6-2018

37

The. Report of the Subject Committee-X1I on ihe action taken
“jon the recommendations contained in the Second Report on the| -

scrutlny of demands for grants for the ﬁnanctal year 2017-18.

‘72‘.0_-6-2018'

|38
|| March 2018

The Penodlcal Report of the Subject Comrmttee XII as on 31“

20-6-2018

39

The Report of the Subject Committee-I on the action taken on

the recommendations contained in the Second Report on the

; .‘scrutmy of demands for grants for thc ﬁnancml year 2017-18.

21—6-2018

40

The Penodlcal Report of Sub_]ect Comrmttee I as on 31*st March

" 12018 -

21'_(&2018'1

The Report ef the Sub_}ect Comm1ttee—IV on the action taken on

.| the recommendatxons contamed in the Second Report on the_

scrutmy of demands for grants for the financial year 2017-18

21-6-2018

42

The Penodxcal Report of the Sub_]ect Commtttee-IV as on 31“,,
|March 2018, -

21-6-2018




43

The Report of the Sub_]ect Committee-V on the acnon taken on

the recommendanons _contained in the Second Report on the| .
o scrutxny of demands for grants for the ﬂnancxal year 2017—18

| 2162018

44

The Periodical Repon of the Sub]ect Com:nlt’ree-V -as on 31“'
March 2018

21-6-2018

45

The Report of the Sub_]ect Comnuttee-VII on the action taken
.iom the recommendations contained in the Second Report on the
- scrut:lny of demands for grants for the ﬁnanclal year 2017-18. . '

21-6-2018

46

The Perlodlcal Repoxt of the Subject Comn'uttee VII as on 3P
March 2018

21-6-2018.

47'

The Report of” the Subject Comnnttee XIII on the action taken
on the recommendations contained in the Second Report on the

: scrutmy of demands for grants for the- ﬁnanc:al year 201 7-18..

21-6-*2018__' o

48

The Penodlcal Report of the Sub_]ect Comrmttee-XIII as on 31

. March 2018

21'-6_-2013 |

49
| {Public Accounts

The Twenty Ninth to Tlnrty F;rst Reports of the Comrmttee on

21-6-2018

|50

51

The Fourteenth Report of the Committee on Environment, =

The Report of the Subject Committee-III on the action taken on

the recommendations- contained in the Second Report on the

scrutmy of demands for grants for the ﬁnancaal year 2017—18

| 21:6-2018.

256-2018 |

52

The Penodlcal Report of the Subject Commlttee-HI as on 31“
March 2018 ' '

25'-6_-2018 )

53

_The Slxty Elghth to Seventy Second Reports of the Commlttee
|~ |on Public Undertakmgs o : -

25—6— 2018 |




‘ Conslderatwn of Reports

The foHowmg Report was adopted by the House on the dates noted agamst
.eaéh: : B . . .

1 |The Twelfth Report of the Busmess Adv1sory Comrmttee S 556;2018

2 |The Thlrteenth Report of the Comrmttee on anate Members 8-6-2018
| Bills and Resolutmns '

3 The House conmdered and adopted the Second Report of the 11-6-2018
Rules Committee with the followmg amendment _ '
192018 afieflel - gmoo o cmsmﬂm Guedaflal aigeRd
Tooanmils) auale (2016—2019) wes mmomm o'ksgar&g’loel
msmn’l.ea 208 "osel@oaﬂm nldo (maemsmuaeo ‘@eaiafl
IV ago. afay WREWD &g gem@osm”la, oow;mmg*le;osma
DTHMSINIET algo: 3 aﬂ@o@ua‘lglm ses®IAG |
‘MmQOWAEﬁE@WQJQSQo mqy&om:: mmmg mroﬂa;:mm’lmmesmo S
agomicl  ayamo . eagsmeacs” - ruails - Blandm|
o_ugmo apan (i)- % mmud ua'ln_loraua 63&’10]066?&@0 mg
cm"ln.mtéuoa;ua n.JfDl'DcBQo a_'utgaatmo o_ruqsmo i

' Statements u:nder Rule 300

On June 7 2018, Shri V S, Suml kumar Mmlster for Agnculture made a
statement under Rule 300 regardmg the Agnculture Debt Rellef ' '

4 On June 19, 2018 Shn E. Chandrasekharan Mlmster for Revenue and
Housmg, on behalf of the Chief Minister, made -a_statement under rale 300 .
regarding the relief measures taken by the Government and the assistance schemes
g '_ proposed to solve the monsoon havoc in the State. '

_ Motlon under Rule 218

' On June 18, 2018 the House adopted the followmg motlon moved by *
Shri Pinarayi Vijayan, the Chief. Minister to amend the recommendauons in the

 Twelith Report of the Busmess Adv1sory Cornmnttee adopted by the House on
5" June 2018 :
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“2018 @sm 5-00. 7 rm‘lum‘l mas quﬂM1.gJ aaacm‘gwcauamm’lwﬂcws .
lZ-:)mm c’lc«Hodg‘ls)e: @la B @fdIvo OroeTyay” #:2019]- 0leq 083" Satgp aeooges
© 2018-001 e08 OMBIam msm‘kimms (FOLRBHEM (ueammﬂ) anfld 21-6-2018-m”
' cruscms)s m‘lmsmmg“ mmcmcmm) nq)cmoca's Ty e,mzng‘kqos nJm'Imm)mgafnn
- @R uaBm mqmaemeugg aJ@lnenm ofluadio nnnunm’}w’haag'lmi qdmm.aﬂ%r
rara.m)omjtmﬂg oleqodg’ mosailed aunfarglaamons smmuacag aunyeeg a:m‘lg’lm :
SEIDIOD VIO YO T aaocm;onmauaa: avalmiges | 12-50m” oleqjodglear .
Wlatadw soulezow] sesnal n_-ugaa:asne“ 21-6—2018—m a8 o Idlnemlenmom
'm‘lmmanﬂ@,,[lmrm rms’ruag &2t leqods’ PalQEIeI0RES 201&9& amog
omaiaiod megg‘l(&mms Vonanen (esrnol) mial 25—6—2018—09@9 20QotRo,

© alé@o 25-6-2018 o mm‘lmsm’las;mona @1mom1njkmcm aviysy’ emiig) olegjods”

'amq@aﬂmgg 2018- ae: “agyafleom. mméuaﬁema TOIGEE cméry.a:e:oawe:
(ceeum‘l) efied,  aveye” aenlgl  olegjods”. amtggqgﬁamqgg 2018—s>e1 camg
: aennmosm'l (deawo) anNes na)mﬂmsfgms um’lmsmm 21-6—2018—@91m magomm
| @mmave m"mmam‘las;rrm

"'Personai explanatmn undes Rule 288

5 * On June 19, 2018, Shn K B. Ganesh Kumiar ‘made a personal explanatxon
- under Rule 288 regarding the matter ralsed by Shri Aml Akkara under 304 on the
samc day :

- Ruhngs by the Speaker

" On June 25 2018 the Speaker gave the followmg Rulmg on a pomt of order :
raised by Sri V..D. Satheesan on-2( June, 2018, regarding the mfrmgement onr _
~ the constitutional. nghts of the Hon'blc Speaker and Kerala Leglslature Secretanat .

by the Finance. Depamnent :

"UA0RIMDS aidepnd ’Imqma@‘l gs‘lm;ocxeno_-.ﬂ ajonagallay 1979-921 B
a0 o SR ay Y

ca,mg m’lm:mcm: mu@ugrﬂ(mg (owgghad epag SABTAHBIY” @2ar mqlm)‘) -

qa&mﬂem ULAUTUOSUE (@000 A0EHER. (laaauE sm)@,cgo‘l@qmom a‘umna:aﬁ'
&o@;mg‘?ﬁ wmdIoyadaf @1l8qf caawa[lggg [ agime - miwarERes

) 3@1@)@9::.&3(1%@@:: crH‘Imqs;s mw’laaammu*ga rmm’laacm mSaslaud sazrroorms)cm :
<(Dch:D(OAQJ|ﬂ:r=:r cmﬁm‘]g]glmgdmbo wm.ﬁ.amém@:,dm@'l 'm)gtx:ﬂmﬁ : anJSI'
. Moeua.qqmocm . S
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Leglslatwe Busmess
L Bﬂls Passed '

The followmg Bllls wefe mlroduced taken mto cons:deratlon and passed by‘
o _the Assembly durmg the sessmn '

The Kerala Mumcxpahty (Amendment) Blll 2018 (Bﬂl No 135) ,
2 The KeralaPanchayat RaJ (Amendment) Bill, 2018 (Bill No. 136)
3 - The Kerala Mummpahty (Second Amendment) B111 2018 (Bill No. 137)



o The Kerala Appropnanon (No 3) Bxl] 2018 (Blll No 153) _
N The “Sree Sankaracharya Umversny of Sansknt (Amendment) Btll 2018

(Bill No 143).

,,The Kerala Umversuy (Amendment) Blll 2018 (Bill No. 134).

The Kerala Umversuy {Alternate Arrangement Temporan]y of Senate ‘and
Syndmate) Bﬂl 2018 (BlIl No. 150)

- The Kerala Panchayat Raj (Second Amendment) Blll 2018 (Blll No. 138)
- The Travancore-Cochm Hmdu Reltgxous Insntutmns (Amendment) B111 2018 .

_ (Blll No 144)

10
@il No. 142).
i

The Kerala State Higher Educauon Counc1l (Amendment) Bl]l 2018 .

The Kerala Imgatton and Water Conservatton (Amendment) B111 2018 (B1]1 :

- No. 139)

12

The A. P. J. Abdul Kalam Technologtcal Umversaty (Amendment) B111 2018' |

- (Bill No. 145).

13.
14,

’I'he Kerala ngh Court (Amendment) Bﬂl 2018 (B:Il No 140)

“The Kerala Conservation. of. Paddy Land and Wetland (Amendment) Bill, |
2018 (Bill No. 149) . : _ _

15,

The Abkan (Amendment) Bill, 2018 (Biil No 141)

- Detalls regarding the date of 1ntroduct10n and passmg of Bills are gwen in.
Appendlx L The sahent features of the Bills are glven m Appendxx~II '

: ]I Laymg of Bills Assented to

L

The Commonwealth Trusf, Kozhlkode (Acqutsmon and Transfer of Under

" Taking) Blli 2012 (Bﬂi No 128 of XUII KLA).

The Kerala Appropnatton Blﬂ 2018 (Bﬂl No. 105)

' The Kerala Approprlatxon (No 2) BiH, 2018 (Bilt No 129)
. The Kerala Ftnance B1ll 2018 (Bill No 125)

1741/2018



14

5 ,.-The Kerala Fmance (No 2) Blﬂ 2018 (Blll No. 126)

-~ 6. The Kerala Flscal Responmb;hty (Amendment) Blll 2018 (8111 No. 130)

7_.' The Payment of Salanes and Allowances (Amendment) Blll 2018 (Blll_, '
. No.12 " : . L

| 8 -~ 'The Kerala Payment of Penslon to Members of Leglslature (Amendment)
o ,B:H 2018 (Bill No 128) ' . :

- 9. The Kerala Road Safety Authonty (Amendment) Blll 2018 (Btll No. 109)
‘10. The Kerala Co-operanve Soctetles (Amendment) Blll 2018 (Bill No. 108)

11 The Madras, Hmdu Rehgmus and Chantable Endowments’ (Amendment) Bl]l -
o 2018 (Bill No. 116) : :

12, 'I‘he Kerala Investment Promouon and Faerhtatmn Bill, 2018 (Brll No 88)

13. The Kerala Investment Promonon and Facrhtauon (No 2) Bill, 2018 (Blll' '
: No 89)

II. Reference of Bllls to Sub_]ect Comnnttees and Presentatmn of the
- Subject Comnnttee Reports '

_ Feurteen Bills were referred 1o: the respeenve Sub_}f:ct Comrrnttee and the
.- Committee Reports of the same were presented to the House Details thereof are’
. gwen in Appendlx—l]I ' '

~ - IV, Bills published and circulated to Members

In addition to the Bills menttoned under item I, seven Bxlis were pubhshed E

“and circulated to the Members Detmls thereof are gwen in Appendlx-IV

V. Bill for whleh assent was thhheld

: The Hon'ble Governor . wrthheld assent to the Kerala Professmnal CoIleges
“ (Regularisation - of Admission in. Medical Colleges) Bill, 2018 Bulletm Part I
.No. 516 dt. 22—6-2018 was crrculated in this regard :

VI. Fmanclal Busmess o
Supp!emen tary Demands for Grants

* The M1mster for- Fmance and Coir latd on the table the First Batch of '
: Supplementary F1nanc1al staternent’ for the year 2018— 19 on 11- 6—2018



15
~ The Flrst Batch of Supplementary Demands for Grants were passed on - ”
12 6-2018 The house devoted 02 hours and 27 nunutes for the bu5me3s '

The Mm1ster for Finance and Coxr mtnoduced the Kerala Appropnatlou,l'
‘_(No 3 B111 2018 m respect of the’ First Batch of Supplementary Demands for

Grants- for the year 2018—2019 on 18-6-2018. The Bill- was taken up for
" considération and passed on the same day .The. house devated 01 Hour and 18 o

mlnutes for the busmess
: Prlvete Me,mbers Busmess 5

Accordmg to the Calendar of smmgs for the eleventh session of the o
',; Fourteenth Kerala leglslatwe Assembly one day was eannarked for anate"'
' Members Business i. e.on & of _]une 2018, During the Sess:on the House devoted 3

150 mmutes in total for Prlvate Members' Busmess e
. anaxe» Members B:lls

Dunng the sess:on the Busmcss on anate Members' Bills was transacted :

. ‘on g of June 2018. Mot:ons for leave to mtroduce 4 Bills and the contmuatlon of

d15cussxon on motions for leave to mtroduee 3 Bills were llsted for that day Even SO

o _ though all motions for leave to mtroduce the Bills came up before the House, only -

one b1ll was “discussed. angd set apart for contmumg the dJscussmn and the- other )

motions were not mtroduced due to the absence of the members. who had glven'r. '

" hotice for motion. All motlons for- which dlSCllSSlOIl was 1nconcluswe prevtously‘ -

'and scheduled for the day - came up before the House and were set apart for, |

contu‘uung the discussion.

. The detalls regardmg the name of the member who moved the motion for a

leave to mtroduce the Blll and the detmls of the motion- for- leave. to mtroduce the*'
bill'i in whmh dlscusswn was contmumg and the rsult thereof on tbe aforesald day' '
is g1ven in APPENDlX—X : ' )
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S R Quest:on of Breach of Priv:lege

On June 25 2018 the Speaker mformed the followmg matters regardmg Questlon o
— -ofBreachOanvnlege K ?'- L _ S : T

_ .I Nonces of questxon of brcach of prlvﬂege 10 whlch consent was w1,thheld

(l) amgm’lmg unﬂmmsmsmeg TuoeIMu) af 10—8—2017—m ms’l-ammuemwmmﬂm

mmm_msmocmncuﬂ_ c@glmmamg N mm%.eﬂtm : cmog‘lmﬂcsme,;m njr_aa]orxmg_@'lmﬂ

mcmomg,mo e'nuaqnn5m1@"|«ao ma,qﬂm@)’l moaxmnﬂmauqo tr\:fgsitna' s:mghum'hgl E

dﬂﬂﬂ@ﬂlﬂ@ @:__Janomm msm‘mmmnoamaaﬂg ), «sﬂ«smauu(& mowoeg:maa meieiw -
: 'amog‘lm: : ‘

_ S . :
(2) 19-10-2016-9.04 umcﬂéomm cmgmﬂma ‘Wl a@uﬂ :mmug'lnﬁ DaD@i4
I gmcmae{;cmm‘lm mcoiqeﬂm: gmmm‘lm cmq«-.nmau{;mm‘le,;as nJ§1¢B:SIO@1 nJ§1na:mr8c5;
mncmaaom)qeo«» uamamo . oz auooaxam'laqgo uacaemmcﬁomaoom‘wo
: ma.%;[m@‘l ANwdIeome m(osaa;!smcmo @R’ (mstnﬂ@ Ganijo cmoe']csmano 2amGo.
'-mmq;g‘lemammagg mam.ﬂaowrmﬂmg e.jonelmmammmo rutgsmaa_n,g mcg_ojiemmﬂem '
..mma,cuaemnmm @gq.qa gcmmﬂesammﬂm @1.ossnnm.ﬂ mfnmmi mcua.a;m cmog’km L

i (3) mrme:q;ca:ua u)ms:snmag“ smmocmﬂmmm% nnm:ra am).ﬂemgn'l crgua cmn'lmﬂo_-uqcm n
©munes - am.@‘kas @lme  apaIne” - mcsmcmﬂ_-,[ ‘eflagasioma, ma,ﬂm@’lunms ’

- mlwanes maa’lcom‘ls:m mnn‘lm.ﬂ(cﬁ 18- 5—2017—@3 eadm mrgcmagmaacmamm‘lceng B

: ingie aa)ona)mﬁng)cm:)@ DD a.aasm‘lmmm AR IR ejooelmmaesm«n
‘ -@gcmnﬂqum,oma @1 o, n_ﬂ m)sa‘I@ch aﬂe{;ae‘;acm mae.qdm@'loaom‘ism mmﬂaﬂ@_ '

cma§1cm

‘(4) (T'ODQnDé(TI)QMS aﬂrmm'!ma ra’lmmmm@m HHIB mﬂaummm‘lmﬁ (3@0@00 ’
) ca,mssocaamcsmgd @EIB']@B;@']GQI@S!QQ aﬂtnammo Mooanitusf  14-20 - Ga08
-oameoioer . 2-s0 auemgmrmﬂe)el mam@_anqmaﬂsam 1475—30 mrmca _
_' Gnﬂﬂéﬂmﬂm . MOkl gmvmmo,;o 10-00 ﬂuamgmmmnoel mnem@.-;namaflsamm
1824-20 maud (BnJOGé(UI’UﬂG‘J miaNw gam»mmo mémén};mammmo oo ruee®
. amgﬂaum‘lglmm@mmdmo . fmgaroonjlg @YGOINLQ (T\)DQQDé(Tﬂ(OﬂG@o
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. '(5) nJm'ﬂmOEI:lo mmg m"lmmcmstmas B0 ﬂumgm aomwgaﬂmi 4——4-2018—m ‘

- .V.CD'IEIW(E-G)M@G&OSU mmﬁ@um@mmﬂ smmmeag cmml“m‘lrmm en.m@mm@o
rosﬂnrrgrmm ma.q‘.‘{m@’l m«ﬁ.ﬁa‘lcm mqmél mngmoaﬂrmrwmesmmoo m)sc@qp
.raraowsmaguuo o@g’lrwm’hk{lmmmoomnmq @omadmnéo Ll EYIeTOEY 4 o) mgmmnﬂa[‘
‘ .‘@1; ng)o QG S DOROOTDo mm‘lccrgnsuana ma-gdm@'lemm‘lmm mroﬁ.aﬂcm
.smogﬂma : R .

-. , I[ NotIce of questlon of breach of prmlege whlch was, under the cons1derat10n of .
:the Chalr ' '
mgémmméuglmﬁ PILIOETLTY B Q;Qjéﬂl@‘fm;-bn@)o;ﬂ ag)ay; . eddb‘lamﬁmalmas

g glas us;‘goml“ Gande8ud ra)a'gla,mﬂaex amaesd emoall cmmcm aﬂmmo -
| ayemaow mn‘l@amcm‘!m‘laaa 21—3—2018—991 mam@.nﬂqmm’lsom 4403-0o mcmdl ,
'amoe‘gmrm'lm“ ":a:gpmr ganoegomd mﬂ;{l@;@’lam KNSR DIND 2eBJ0TUNBES -
ons.a,@ms cmoeﬂm m’kx«mrﬂmao‘lg‘g )y’ grtmmo maﬁaﬂ@m mmq@(yma aqVEHY ‘

amg‘lﬁum’lckﬂammman gegmécmosgﬂnmman @Beednlaf’ qm‘\m@)'laaam'!am._

mm&.auaenonmm qycg]o gcmmﬂ.esacmcuﬂm cmfmma»‘l Gn.lﬁd‘.giﬁ)c&ﬂﬂ‘@ @‘1 nn al
' cum'luooﬁ m«rans;‘l@ smagloy, ‘ '

thors

The nurnbcr of persons who wmlessed the proceedmgs of the Assembly
' durmg the Session was as. follows:, ' '

Pubthallery _' T s

' Speakers Gallery i _' S 806
D1stmgmshed Visitors Gallery _ 2 0 -85
'Termmatlon of the Sesslon

‘ Thc Eleventh Sessmn of the Fourtecntll Kerala Leg1s]at1ve Assembly was .
'adjoumed sine-die on June 25, 2018 after the playmg of the National Anathem B

and was prorogued by Hon‘ble Governor of Kerala at the conclusxon of its smmg o

: on 27 6-2018 vnde Nonﬁcauon No 2793lTable ]lZOlSILeg dated 27—6—2018
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APPENDIX-]

FOURTEENTH KERALA LEGISLATIVE ASSEMBLY

ELEVENTH SESSION (4—6——2018 to 25-6—2018)

. _STATEMENT SHOWING DETAILS OF QUESTIONS (RESUMB)

D3|

277

| 1: [No. of Notices Recelved and Reglstered - 7056 ‘. :
2 [No.of Siared Notices Received 3843,
3 No ef Unstalred NOthCS Recelved
| 4. No of Notlces Disallowed. o 401
. ,'5 No. .of Notxces Wlthdrawn _. - l o 10.

6 'No of Notlees Adrmtted as Starred _ 3050
7 No. of Notlces Admntted as Unstan'ed | 3964
1 8 Total No of Notlces Admltted as Starred and Unstarred T ‘7()_1'4, -
- 9 Starred Questions in the Pnn{ed LlSt . |
10 : Unstarred Questions in the Pnnted Llst o _ 4293
| 1 Tota] No.. of Starred and Unstarred Questmns in !;he Prmted Lxst' 1. 4653] -
12 INo. of Answem Recelved on Allotted days Tiself ~ — 93]

| 13| No. of Answers received t111 9-7-2018 t.hrough LAB 2636_
14 Answers te be recenved _ - 125]
115 'Questmns Answered on the ﬂoor | ‘ 43 :
16 'No of i 1nstances a]lowed to ask Supplementary Questwns
17 No. of Supplementary Questmns allowed ' 320
18 Short Notice Questxons Recelved _ ” 20
19 Notices _fo__r Half an Hour dls_c_uss_lon Rece_ived_ L 7. |
20 -No..of Short Notjce QeeStions inlo.vnr-ed- ' '07 _
21| No. of Half an Hour Discussion Allowed o

1174172018,
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APPENDD(—II
ADJOURNMENT MOTION S

a ;. CONSENT WITHHELD AFI'ER HEARING MTNISTERS CONCERNED

Sl. Date - Name of Muuster who 1 _Sub_]ect Matt_ers B
No. | Memberwha , washcard_ ' L S
EE - gavethe .| L ‘
. Notice . o o )
11 2 | 3 e 5
1 | June 4, Shﬁ:- s _Cbiéf Minister {The serious s'ituation'réport_ed‘ .
| 2018 '“h:ruvanchoor : P to- have: arisen consequent on =
R Radhaknshnan' : " lthe .murder of .Ke\?in,' a"ydliﬁg_
| and two_ other man belonging - to "Kottayam, |
_' Members | which was allegedly committed
o R . with" “the knowledge - and |
el | . . S ] backmg of pohce :
2’| June 7, Shri prar -C'hie_f Min:iéter The serious "situation teported L
T 2018 Sadath and fwc’; - ©lto have arisen consequent on|
o IOt_hér Members . ) the alleged’ outrage by Police in
Sl _Edathala,.Aluvar-agaiﬁsrt a Gulf
: 1 "'Malayali Usn'aan' o
L3 Jurie 1,| Shri V P _Minister'fdr-'_“ The serious snuatmn reported
| 2018 {Sajeendran - . Industries, [to ‘have arisen conscquent on|-.
and two other| = Sports and. - the lock-out of Synthite Company |
" |Members . | Youth Affairs |in Kadayirippu, Kolenchery due|
| | 0 ~1abo'ur Strike ~ and - the
reported  inactivemess ° in|
. enforcmg the ngh Court order o
- { to give police protection for the |
functioning of the cori_lpahy. :
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3 4 5
“June |Shri- K.'N. : A, i Mmrster for. ‘ 'The senous srtuanon reported
| 12, “!Khader - and| Educatlon to. have arisen ‘consequent onj
2018 |two . : other| . . the lack of adequaté seats for| -
- {Members | | plus- one and degree courses T
L . due to Wthh opportumty was| -
.. |denied - to students - “for; -
x| continuing’ their . education in|
" - |Malabar - Area especlally m"
R R Malppuram district. .~
‘June |Shri Parakkal! Minister-for. The  casualties caused by the| .
18, - Abdulla and ReVenue end- ‘monsoon havoc in the ‘state
2018 three ' i'qther Housing and tl)e especmlly in northern districts
‘[ Members *Chief Minster [and the necessity to accelerate
n ' - |the - - disaster management
_ _ _ actrvmes '
CJune |[Shri - K.| Chief Minster "‘The sérious  situation reported
't 19, i Muraleedharan g “  |to "have ‘arisen du¢ to the{’
2018 |and three other; - | bnlawful deployment of. police
Members T personnel by - some higher
" | officers of the department for
oo - . | their personal service. _
- Jume |Shi P, K.| Ministerfor |The -serious_ situation reported|
21, | Basheer - and. Fmance and to have a'risen ~due to the| - -
2018 three . other Corr ‘| decision to carry forward the| . .
©[Members ' : amount of cheques shifted toj
R R . . jtreasury, - queve and| -
' expendlture of the Splll ‘over
|works - during _ the ‘end ;. of|
previous financial year 1o the]
expendlture ‘of the current| -
financial ‘year which stalemated ‘
~_ |the plan woiks of Local ‘Self|. . .
Government Institutions.
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-3

“June
25,
2018

Mani and three
other Merhbers

~ Minister for
- Revenue and
Housing and the
Chief Minister .

'f'he' serious 's'itt-xation”réportcd L
to have arisen cohsequent on
the difficulties faced by farmers

of eight -villages -in ‘Idukki;-
district  as -2 result of al-

government ‘order which made
NOC . from ~ village - officers

yconcerned 'mandatory for. the!
.|construction of house in these

villages.

| June 6,

2018

‘Speaker withheld consent to the :
- |moving of an adpummmt

motion, given notice . of by|.

" |Shri V. D. Satheesan and two|

other Members -regarding - the

| custodial death  of Sreejith in|

Varappuzha, Ernakulam' as ‘t‘he

- | matter was sub-judice.

10

June 8

2018

|Shri ‘P. T. Thomas and two|
other :Members. had. given- a| °
| notice of “adjournment' motion| .
| regarding “the serious _situation

reported - to. . have . arisen]

‘|consequent _on the statement|
" |reportedly made by the Chief |-

Minister durmg the reply to the

ﬁo’ticg: ‘of an adjournment|
motion in the Assembly the|
_jother day that the members of |-

the opposition-had ‘been: siding

. !with groups with terror links.|
|'The, Speaker - withheld consent|
1o the moving of the motion on | .

the . ground- that it sought
discussion on a. statement made
in the Huuse B '
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2018

- | Finance and

* goir. -

| name -

) ‘CALLING A'I'I'ENTION
|'st. | Date | Name of Member | Mi_nist_er | Subject Matter
No., B 1 w_ho gave Notice | who made | '
: R ",'sta'temcntt'
1 2. 3 3 s
i | June 4, Shn A.N. 'Sl_lamée_tar Minister for 'I‘he necess1ty to take short
2018 PR W_aibr" term ‘and - long _‘ term
'1 -Resources defen_swe steps against sea o
i . erosion in the State. -
-2 | June's, | Shri A | Minister for | The necessity 0 expand the|
] 2{)18 Pradeecpkumar | Foo_drimgi arrangerients mada by the|
' B - 2 T:Ci\'rill | State Govemment to. control |
T " Supplies jthe hike in pnce of essential
L - |commodities . and - food|
R i items, resulting from the
o | hike in price of cooking gas, | '
L . - |petrol and -diesel ‘due to
o _ ' E _ : CeritiallGovetnmént ﬁolicy. ‘
3 Tune 5, : Shri Sh‘afi Paréimbil Minister for | The ) necessity .° .tor‘ give

p_ermi'ssioh‘_- to allot three

wheelers ‘and eledtfonié :

wheel chairs from Asset

Fund and|.

Development '
* Development| .

Special

o Scheme fér MLAs in the._ '

of  guardians of |

differently abled.




4

“Ithe State o

3
‘4. | June 6, | Shri John 'Fem#ndéz- Minister for | The necess:ty o - exert
2018 .|  Public |pressure on the Central
. Works and ?Govemmentto grant various
: -'Regmtrauon rail’ projects” and a railway |
‘fzope that "would. help . the| -
overall - rail deveJOpment off .
R the State, " . : .
5. | June 7, | Smt. E. S, Bijimol Minister for | 'The necessity to implement|
o208 | ool | Industries wage revision for labourers o
L Sports and in plantal:ron sector” of the
Youth | State.
‘Affairs as |
"authonsed
. by the
| Minister for
Labour and
o Exc:se o _
6 | June, - Shri_'V;' Abdurahiman- _Chlef | The necessity to take steps|
2018 ' ~ Minster * [to clean the Canolly Canal.
7 | June 11, Shn K B Ganesh Minis'tervfbr The necessity to take steps'
2"0'18 Kumar .~ | Finance and |to solve- the shortage in tax |-
I R ' s Coir . - - revenue of the: State and to
' tend tax _evasion in film|
I - | sector, " consequent oo
SO AR SR S T implementation of GST. .
: r_; June 1, Shri-Mons Joseph | Chief . - The necessity 1o exert|
L2018 Minister . pressure to take' measures to|
PR o | correct the pollcy of Central
_ Mmlstry cof Commerce,
- |'which ‘would ~adversely
|affect tubber cultwators i}




L

| 2018

Augustiné aE

Health and
Social
" Justice

1] 2 | 3 4 5 ,
- 9| June 12, | Shri P. K. 8asi =’ .Mi_nSter for | The nécessify to t_ai'(éAstg:ps '
T 2018 | - ! 'Education |to solve the exploitation as|
' =T T well as insecurity - in. job
-béing faced by teécher_s in
the unaided schools in the
| ! [ |State. - B
10 | June 12, | Shit N. Samsudheen | Minister for | The. necessity to implement
-7 I A | Health and {the . decision of the]
S * " Social - | Government_ to protect. the|
“.Justice {Special Schools i the State
o - L - by giving thcm alded status. .
- June 18; Shri S C. K| .Ch‘iéf.‘ . The necessny 10 mtenmfy_
2018 ‘Sas'eendl_'aﬁ_ | ‘Minister the - ongoing © . disaster ' _
BN - . management activities to|
. sél_ve the . devastation
.- |brought about by: monsoon|
Jin the northem districts- of
. _ oo . . |the. State
112 | June 1-8,_ Prof. Abid Hu'sséjn Minister for The, necessﬂ:y t.o " take|’
| 2018 ' Thangal .~ Health and - 'preéauuonal'y - measures
B T . Social _ - |against contagwus fever in :
, _ P - Justice  |the State.
13| June 19, {Shri G. S. Jayalal | Minister for | The necessity to ensure the|
‘ 2018 | ' | Healthand |quality of medicines and to
Social |regulate the price of life
“Justice |saving ' medicines: in' the| -
. 14| June 19, | Shri Roshy '_'Ministefr for | The necessity to reform the |

State Old Age Policy and to|

. |form a -department- for the,

welfare of old aged




v R

1 2 3 e .5 _ _
15 | June 20, | Shri Saji Cherian - | Minister for | The necessity to start Taluk | -
208 | . | Healthand |level  institutions  for.
- Social - | paliiative -. treatment - and!
: _ _ “Justice geriatric care in the State.
1 16| June 20, Shri “Thiruvanchoor| ~ Chief - | The "nece_:_Ssity -to‘:éstart, the,
| ‘2018 |Radhakrishnan - .~ | Minister |developmental activities jn| . -
' C AP " -|Kottayam  comstitutency,|
‘which -are reportedly at.a|
T  |standstil. o
| 17 | June 21, {Shri° K.  Suresh ‘Chief  |The necessity to establish ‘an“ s
| 2018 |Kurup -Minister |Amul model. Co-operative
L C " |production  unit - for| -
manufactunng rubber based|
products in - Kottayam|- o
District to tackle the fall in '
o A ‘ price of rubber.”
18 | June 21, |Shri* = K- S.| Ministerfor | The necessity. to “take steps
Sl 2018 Sabarinadhan | Health-and |to equip the Department of "
o R - "social  |Health to hel_p general
Justice - (public’ ' to°  tackle  the
increasing . . cases - of
depresswn among people in .
- - FE .»theState _ =
19 _Juné 25, | Shri K V. 'Ab_c_lu'l- Minister for | The necessify to form a
' 2018 Khader ~~ = | Local self | Development -Authority to
o ' '.Govemmeﬁts, co-ordinate ~the .. Centrally
| Welfare of |Sponsored  and ~ State]
| Minorities, -| Schemes - ‘which ‘are being
Wakf and | implemented in Guruvayoor.
o mg |
| pilgrimage |




»

1| 2 3 4 5
20 June 25,| Shri - Abdul Chief” {The necessity to exert|
] 2018 . Hameed.P.| Minister |pressure on the - Central|

Airport. *

|Government ~ -for - the
- | comprehensive development

of Kozhikode International

74112018,
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APPENDIX—V

_ PAPERS LAID ON THE TABLE

Monday, Jurte4 2018 '

Papers Iatd_on _the Table

The follon(ing'.OIdinancea were laid on the Table: -

W

“The Kerala High Court (Amendment) Ordinance, 2018 (22-0f 2018).

(2) The Kerala Conservation of Paddy Land and Wetland (Amendment)

®

@

- ®
- {6}
- Ordmance, 2018 (28 of 2018).

@

‘ Ordmancgze)% of 2018)

-The Kerala Tirigation and Water Conservatton (Amendment) -
.Ordmance 2018 (21 of 2018) -

The Kerala Co-epearnve Hospttal Complex and the Academy of -

-Medtcal Sciences (Taking over the Management-and Admtnlstranon) .
_-Ordmance, 2018 (33 01 2018). - :

The Abkan (Amendment) Ordinance, 2018 (20 of 2018)

TheTravancore Cochln Hmdu Religtous lnstttutlons (Amendment) ‘

,The Calicut Un1vers1ty (Altemate Arrangement Temporartly Of - The '

' Senate and Synd1cate) Ordmance 2018 (23 of 2018)

(8). ‘The Sree Sankaracharya Umver51ty of Sansknt (Amendment)

Ordinance, 2018 (24 of 2018).

o (9) The A P J. Abdul Kalam Technologlcal Umversny (Amendment)
' Ordmance 2018 (25 of 2018) '

‘ . .(10) The Kerala State Higher Educatton Courcil (Amendment) OrdtnanCe '

2018 (26 of 2018)

s (11) The Kerala Umversny (Amendment) Ordmance, 2018 (27 of 2018)
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' "(12) The Kerala Umversxty(Alternate Arrangement Temporanly Of The-"

Senate and Syndlcate) Ordmance 2018 (36 of 2018)

(13) The Calicut Umversny(Alternate Arrangement Temporan]y Of The
Senate and Synd:cate) (Amendment) Ordmance 2018 (37 of 2018)

: (14) The Keraia Pubhc Service Commlssmn (Addmonal Funcnons as

‘Respects The Services Under the Wakf Board) Ordmance, 2018 . -

(29 of 2018). ‘ | .
(15) The Kerala . Munic.ipalit'y' '__(A'mendment)- Ordinance,. 2018.
(31of 2018) : :

| .(16) The Kerala Panchayat Raj (Amendment) Ordmance 2018 (32 of-

2018)

(17) The Kerala Mumc1pahty (Second Amendment) Ordmance

2018 (34 of 2018)

(18) The Kerala Panchayat Ra; (Second Amendment) Ordinance, 2018
. (350f 2018)

' 'Thesday, June 5 2018

Papers Taid on the Tab]e._' , 7

: The follbwing"papefs were lraid" on thc Table:

i, Papem as per Ru]e 166 (1)

@a. nqycm Q8. 8. : _' ‘QﬂQG!G)OaJﬂ'!M‘lti)ﬂﬁ o j .
R B mm_n% .
1 2. ] 3 T 4_'_h
N I  omd ] @Wm’r“
14208 | e (aganpm) mm 20/2018/ca00o. . | 16-2:2018
[1272018 - luhe(an) mous 22018mga). | 2822018 |




) 2; '

3.

. ‘_4.

| 1472018

| e (@) Hod 496/2018/aan00.

1. 16-2-2018 |

16472018

' sﬂa(mg@gﬂ) mcmd 6‘85/201&@«:0:}0;

932018

-~ |wesr2018

| s (i) m«u@_?39/20181_.cnmo.

14-3-2018

* | 196/2018°

_ a’l a. (@g@g’l) m(mta 447[2018/30900.' .

19-2-2018

|21v2018

ik 1K} (rcng@g‘l ) mtmtB 77312018/cnnao.'

C17-3:2008 |

12142018

m'l . (mgzbg’!) moud 899!2018!::"930.

12832018 |

2212018

| sla, (nq)o ng}cm‘) mmua 59/2018/0«:030.-‘

542018

10

222/2018

mm.lei cnnoo-na)('r_uumm)nm 5_/3811 .

'-2018-%990

| 10-4-2018

| u

23%2018. -

.8 (m@c&gﬂ ) mcmd 1068!2018/:2‘1000.

12-4-2018

127

23972018

| @.a(all) omid 13[2018/anmq. :

| 2432018

24772018 | en.a(@pgl) daud 1034/2018/3a00%.

. 942018

“

2672018 -

a.s. (a) m,-a 17/2018/(:;.:’)’60.

19-4-2018

15

269/2018

sﬂ &.(aN. ) m(md 11!2018/&.900

2132018

16

270/2018

are ss(n_ﬂ ) mcmrB 12!201&@«;090 '

2132018

12712018 - -

1 a(mgdg’l ) mmj(a 114012018/(:0:)%.

19-4-2018 .

|18

282/2018

| g @ (@agl) mmd 1237/2013/@3;

28—4—«2018 .

19

2842018

| sl (e gh) maud 1250/2018/an000.

' 30u4-201sl |
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2

3

]

2012018

s 4830R/iIcungo3S/. 2015/ograot. |

1052018 [

2932018

'm.a-.'(m.y m-m«a' 9)20‘1%11&“@@@@@1 I

11-5:2018

29412018

moud 60903/.-;@)@:;@)«\)@ 2!
2016/(3:1000 o

11-5-2018

| 23

[300r2018

m.a(n_a)_o.ng)au‘j maud 71/-2()18/énnoq. X

24-4-2018 | -

24

15/2018

gil.a.(afl) maud 012018/ iMoas. -

812018

25

1782018

| sh.afaf) mmlra' 2/20'18/tr$1'@o.- :

| 2432018

:'.25. .

262/2018

ol 8. (a_n) mmid 4/2018/011@@0

o 12-4-2018

._27

28072018

e, a(nn) mnid 52018/ -

! ng)cm mﬂnq)rm ghu’kw‘l

26-4-2018

28

2052016

o —mtmra 46977/@«32]2013/@@@@1.

©20-2-2016

29

193/2018 -

&, a(ng)ooq)cn) ) moud
3/ 201 aomastow”

29-3-2018

30

23772018

s (alt) moid 16/2018/@96:11)1.

. 642018

e

258/2018 -

: al‘l.ri_a._(n_n.) 'm_rmca 19/2018/@@@@’1“

1942018 |

32

12'5/_20’18

#9..(a.) mind V2018 avayyandan,

18-2-2018

33

| 181/2018.

.6.(o ) mend 12018603,

_'28-3-.2018T‘ |

1 34

187/2018

8010020 oud 972018/so0ry:

2132018 |

35

" __19;7/2018 -

| s (an) moue 10/2018/00d,

_2&}20@ "

2722018

.6(afl) omd 172018s0.

' 30.4.2018.

—
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2 3 4 -
371052018 - sﬂa(nﬂ)mm.ld 4/2018/ (’l’\ﬂn@)tﬁﬁnﬁ)(\b‘l | 2'2-2-'27013
| ) 38 -_19'12018_: ' se"la(a_rl)muud 1/2018150@:7\) 7_16—1.—2018‘
39 .14w§018_ aﬂa(nﬁ)mtmd 23/2018/59.@,@ , 9:3—201'8
40 156{_'2013‘ | Eﬂe(nﬂ) o 27/2018!91(\»1. 15-3-2018
41 157]/_20_1_8 e m‘l.sa.-(n_l'l.) ) 23/201&/;;1@1; 1532018__'
42 [168/2018 sﬂa(aﬁ)mﬂu@ 29/2018/91(1»‘1. 16-3-2018
‘43‘..‘-' 16972018 T, sz'la(an)mmjé 30/2018@«»1 | : 16—:3-2[!18
T 44 Tisor2018 ';m._e.(nn._) Dmud 46/2018/sogurs: )
e 1'9'Q/§p18 @.é.inﬁ.)_'m&ua 47}201‘8/somaoﬁ- 31;3.201;;,
:4_6___ 20,5/'2'0__1sg' .gl’l.as_.(n_ﬂ.) o 49/ 2018/ghaw. 7-4-2018
47 20_'6/_2‘018 ,,l_!ﬂ..sa.(q_lﬂ.) ot 50/2018/gews. 742018
| 48. _J-zowzolfs é‘n.'a.(mn.)' rbdncﬁ 51/2018)91@1.'. "-7-,4.201‘3
49 2_08.12.0.18' : sﬂss(o_ﬂ)mm.lrﬁ 52!2018!g1w1. "7.—4—’2_01‘8 g4
| 5‘0 209/2018 -si!@s(n_n)mrmra 53/2013/;;1«1»1.' ‘7--4:20.18‘“
r 51 ' 2’10/2018 '- | #.8.(anl) it 54{_2013@@1. . 7.‘4_2013'.71 o
52 ‘:2‘,11)’201'8 . mi..a.(,;nﬁy g 5_6/20i8/g1ap1.'- ‘742018 o
o83 :' 7250/27._018  sLaian) ome 6312018/5993@ 23-‘4-2018_..-
._ -54;_ -1'5212:_018-, .,‘,we (m)mm@ 6/2018/ og)(mes:ru.ﬂ 73208 |
55 21.512‘018‘:‘ ' al.a. (,.n.) maud 402018/ 9-4-2018 1.
' g afaf&agnsapepian.

17412018,




54

2

pemn

56

12162018

ofl.a: (al.) o 05/2018/apayea:

2632018 |

LY,

12232008

sil.@, (al) maud 42/2018/

o al&ansitpaai.

I 1224208

2282018

s, (all) mmid 4¥2018/ |
| apaf&agadavagn.

13-4-2018

59°

1240/2018 .

| e, (aft) moud 45/2018/
| epaf&apacavayyon. |

21-4-2018

A

60

297/2018

|50, (afl) mous 46/2018/

aaf&afaciwaant.

| 27-4-2018

61

16012018

| 8. en) dons 3U2018/ann.

1632018 |

_f 62

161/2018

.. (a.) b 32/ 2018/glaw,

i 16-3-2018

63.

172/2018

. a.(al) moud 332018/am.

| 2232018 .

64

w2018

| e maud 34/2018/gtw

22:3-2018 |

65

174/2018

| sflealt) oaud 3572018/,

22-3-2018

66

176/2018

éﬂ..ﬁ.(q-_ﬂ.) maud 3'6/2018/9’!(\»1

2432018

67

(1532018

- |s.a(an) omub 252018/ gatmiana.

110:3-2018

68 -

{1542018 -

.6 (al.) mmd 26/2018/gl.

14-3-2018

69

1912018 -

w.6(n0) oaus 442018,

© 3132018

119272018

. (all) mud 4V2018/gln.

© 3132018 . |-

R

195/2018

| sa(ah)) mud 48/2018/s0g0
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3

72

2002018 -

. (ah.) mmid 277201 epetennias. -

142018

NS

2022018

gl a.(afl) mud 27/2018/ igien e,

L 142018 |

1. 74

218/2018 °

8616 (afl) 018 282018/ npedeniand.

642018

75

244/2018

‘e (all) moud 6272018, .

2342018

76

24512018

.0.(a ) e 332018 ngini@d.

123-4-2018 :

77

254/2018

[ #n.8.(an) maus 652018/t
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7 . (1) The Report of - the Comptrollcr and Audltor Gencra] of Indla on Local Self
Institutions for the year 2016-17.

) ( 2) The Repon‘ of the Compa'ollcr and Audu‘or General of Indza on Gencral Socia! o
. Sector far the year 2016-1 7

: Tacsday, Junc 19, 2018
Papers lazd on tbc Table _
' The following papers were laid on the table

(D The Report of the Comptroller and Audltor General of Indxa on Pubhc:'
Undertakmgs for the year 2016—17

(2) ‘VAspg‘rR_ule'236(5)‘ o
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- Wednesday, June 20, 2013
| Papers la:d on the Tale
The followmg papers were lald on the table

: (1) The answers to the followmg questtons a.long with the statements showmg the L
reason for delay in’ submlttmg them were. lald under Ruile 47(2) L

- As,sembly__ Session | - R .Unstarred'quéstio_n_No._

Bl | 986

Bl 1046 -

N N R -

1 [ 1795

14 9 ‘1]5 129 142, 153, 174 186 221 256, 374 1400 1942 B

SN 10 | 125 132 231 1295, 1598, 2223 3247 4195, 4416
. ' ' 4475 4485, 4876 5746, 5765 6299 '
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. 7.6 :
ﬁuz;b:day,' June 2, 2018 .
| Papem laid on the: Table

- The foﬂowmg papers were lald on the table

1 The papers as per Rule 166(1)
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o Papers faid on the Tab]e S
e The followmg papers were lald on the table
i As perRu]e 166 (1) . ' _
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‘ iii' As per ru]e 47(2)
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' The followmg answers along w1th delay statement ‘as per Rulc 47( 2)

: Assembl-y Sess_lon ' o Unstmred quesgon number =
BNt 0 3523 |
| 7 s
w |9 157, 1839
. 14 10 3 15, 77 241, 1052, 1484, 3228 3280 4295,: 4345,

4386, 5769 5776, 5816, 5858, 6216




APPENDiX—VI

STATEMENT SHOWING THE DETAILS OF BILLS PASSED, DATE OF

lNTRODUCTION AMENDMENTS RECEI'VED D_ATE' OF PASSING Etc.
: i Amendments recelved Numbet of. |
| ) Date of -~ |— - — .. Members .
Sl.. L Introduction ' Before refera'lce to After' : | participated in ‘ - Date of
No | - Name of Bill | of the Bill Subject/ -~ reference to | .Clau- | - e discpssion | Time | Passing
o Select Cornrmttec Subject/Select | se . - taken |
Committee by’ . .
' 'Ordm- Cir- ‘Snb- | Cir- }-Reco: Clau .| Before | After (HM)
ance |- cula | ject/ | cula- [ - se | referenc | refere
disap- | tion | Select | tion | mittal | Cons [ eto nce '
proval - | Com- ©} o 7| idera | - subject to
motion | mittee tion | Commi | Sllb_]c
; : . tee ct
- | Com .
‘ , |- mitte
) 2 . )] - (4 Bl ® @M1 @1 6] 09 (1 ay - 13
1 The Kerala I D . o . o )
Municipality’ )
“(Amendment) 3 - o N T ST ' . -
1 Bill, 2018 . 4-6-2018 38 105 | 105 nmo | ne |8 o - 18-6:2018
: (Bill No. 135* o o . 1 o - S

18



" The Kera]a -
2 P,ancha'yat:'Raj '
| (Amendment) _ _ T N o 1
| Bimams | 46208 J3s 104 [104 1o |[mo |7 | - | | o257 186208

@lNo.36* | |- S R | '

_ “The Kerala -
~3 | ‘Monicipality
(Second

Amendment)
Bill, 2018
_(Bifl No. 137*
The Kerala
_ 4 Apprppiation. : E
| MNo3BilL,2018 | 1862018
(Bill No.153) | SN MR IR AR I P N R . o

8

46208 (37  [104 [104 |10 {mo. |48 | - 18-6-2018

12 - | o8 | 1862018

K '*_‘T_he introduction, taken into censideration and passing of Bills mentioned against No. 1,2,3 were Bgid together.
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The Sree

 Sankaracharya |~

University of
Sanskrit

 (Amendment)
- Bill, 2018
(Bill No. 143) -

@

56-2018

37

- 105

105 -

7 106

{106

63

The Kerala

University
{Amendment)
- Bill, 2018

- (Bill No. 134) .

@

5:6-2018

7

106

106 .

106

106

K]

17

|3

150

b

19:6-2018

 19-6-2018
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The Kerala
University
{Alternate

Arranigement

Temporarily of

Senate and-

~ 2018.
(Bill No: 150)-
. @ o

Syndicate) Bill, |

56-2018

iy

106

106

106 |

106

103

19-6-2018

- Panchayat Raj
- (Second
Amendment)
Bil], 2018
‘| (Bill No. 138)

The Kerala T

. 6-6-2018,

40

107

o7

107 |

107 .

. 50

17

0149

20-6-2018

@ Bills mentioned against No.5,6,7 wefe taken together for various stages likeintrbdhctio:i,_ t‘aken‘ into considération: and passing. - _
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The "

: ,‘Travancore-_"
Cochin Hindu |

Religious
Institutions
{Amendment)
- Bill, 2018 .

(Bill No. 144) |

662018 |

39 .

104

104

| 106

106

85

112

02.44

20-6-2018 |

10

The Kerala
State Higher
Education
Councii

| (Amendment)
. Bill, 2018
 (Bill No. 142)

6-6-2018

.‘39f

103

103

1-106

106

132

. 0.56
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" The Kerala
Irrigation and |

Water
‘Conservation

| (Amendment) |
" Bill, 2018
* (Bill No, 139y

762018

37 .

107 |

107

110

1o

ERTEE

|19

2.56 |

21-6-2018

The A.P. ).~ 7
-Abdul Kalam : |

Technological

.. University

(Amendment)
Bill, 2018, -

(Bill No. 145) -

" 1-6-2018

40

108~

108

"1 109

106

239

0i32

121-6-2018
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The Kerala. .

High Court
{Amendment)
© Bill, 2018
(Bill No. 140)

1-6-2018

40 .

108 -

108

1109

108

55

2

- 0331

21-6-2018

14

. The Kerala -
Conservation

of Paddy Land
and Wetland

" {Amendment)

Bill, 2018.

“(Bill No. 149) |

7-6-2018". -

38

108

108

109 -

109

786

05.28

25-6-2018 |
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15

(Amendment)
- Bilt, 2018
(Bill No. 141)

L 11:6:2018,

.39

108
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[ 147

12

| 02.24 -

25:6-2018
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| APPENDIX-VH ‘, '
- SALIENT FEATURES OF THE BILLS

THE KERALA MUNICIPALITY (AMENDMENT) BILL 2018
Sub—sectmn (1) of section 407 of the Kerala . Mumc1pahty Act, 1994

C 20 of 1994) prov1des that, notwithstanding anything contained in the Act, if any . -

person or institution unlawfully, developed any land or censtructed. any building
_on or before 3lst’ March 2013, the Govemment miay, after consultatmn with the
'.Mumc:lpallty concerned on realisation of a compoundmg fee as prescribed,

" regularize such land developmerit or bulldmg consh'uctmn The second proviso to

_ . the above sub section provides that no building construction shall be regularised, -

~ which is done in contravention of the provisions in respect of the security
' arrangements provnded mthls Act, or the Bu:ldmg Rules made thereunder

2. The Government have dec1ded to_regularise the un]awful construcnons ' ‘
_ ‘reconstrucnons and additions of the bulldm g carried out wnthout contravenmg the
"  provisions in respect of security arrangements prov1ded in the Act, on or before .
31st July, 2017 by realising the prescribed. compounding fee, on certain condltlon
"It has ‘also been decided to entrust the power of the same’ to a committee
consisting of the Dlstnct Town Planner, Regional Joint Dlrector and the Secretary -
of the Local Self Governmcnt Insutntlon concemed '

_ 3 Therefore, the Govemment have decided to amend the sald secuon L
~ in order to provide that, the committee consisting of the Dlstl’lCt Town Planner,
- Regional Joint Director and the Secretary of the Local Self Government Institution
' "concemed may subject to certain condxlmns and on reahz.atmn of 4 compoundmg .
| fee as prescnbed regulanse the bmldmg construetmn or additions or .
_-reconstructlons carried out-on or before 3lst July, 2017 without contravenmg the_ '
provisions in respect of the secunty arrangements prov1ded in the Act.

‘4. As the Leglslauve Assembly of the State of Kera:la was not in sessnon,
dnd the sald proposal ‘had to- be given eéffect to unmedlately, ‘the Keraia
Mumc:pahty (Second -Amendment) Ordinance, - 2017 (33 of 2017) -was
promulgated by the Governor of Kerala on the 16th day of: December 2017 and
. the same was pubhshed in the Kerala Gazette Extraordmary No 2761 dated 16th
: day of December 2017 ' : : :



5 Though a Bill to replace the smd Ordmance by an Act of the- State
Leglslature was pubhshed as - Bill No.98 of the fourteenth Kerala Leglslauve
Assembly, the same could not be introdueed in.and passed by, the Leglslatwe
~* Assembly of the state- .of Kerala dunng its session which commenced on the 22nd

- ) day of January 2018 and ended on. the . 7th. day of February, 2018

6 ‘As the provisions of the sald Ordmance were to be. kept ahve and the
Legxslatwe Assembly of the State of Kerala was not in session the Kerala.
,Mummpahty (Amendment) Ordinance, 2018 (7 of 2018) was promulgated by- the
Govemnar of. Kerala on the 12th day of February 2018 and the same was published”
in the. Kerala Gazette Extraordmaxy Number 344 dated 12th day of February,"
2018.

o 'Ih(_)'ugh a " Bill to replace the said'-ocqmahce b.y‘ an Act of the Sta_.te,.
Legislature was published as Bill. No. 112 of the _Fourteenthr Kerala Legislative .
* Assembly, the same could not be introduced in and passed by the Legislative

'Assembly of the State of Kerala during its session whlch commenced on the 26th
b day of February, 2018 and ended on the 4th day of Apnl 2018.

8 As the prov1s1ons of the said Ordinance .were to be kept alive and the

-  Legislative ‘Assembly- of the State of Kerala was not in sess:on and: the Kerala

_ '._Munimpahty {Amendment) ‘Ordinance, 2018 (31 of 2018) was promulgated by the
- Governor of Kerala on the 7th day of April, 2018 and the same was published in
'the Kera]a Gazette Extraordmary Number 320 dated Tth April, 2018.

* 9. The Bill seeks to replace Ordinance Number 31 of 2018 by an Act of the
State Leglslature : —
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THE KERALA PANCHAYAT RAJ (AMENDMENT)
 BILL, 2018 - :

Sub—sectlon (1): of section 235AB of the Kerala Panehayat Ra_] Act, 1994

‘(13 of 1994). provxdes that, - notwithstanding anythmg contained in this Act, if '
any person or institution unlawfully, developed any land or constructed any
" building on or before 31st March, 2013, the Government may, on realisation of a :
compounding fee as prescribed, regularize such land development or bulldmg.
~ construction. - The second proviso to the above sub-section prov1des that no
bulldmg construction shail be regularised, which is done in contravention of the -
provisions in respect of the security. arrangements prov1ded in th:s Act, or the -

Bmldmg Rules made thereunder

S 2 Now the Government have decided to regularise the unlawful

constructlons, reconstructlons or additions of the building carried oiit without . -

‘ contravenmg the provisions in respect of the security arrangements provided in

_the Act, on or before 31st July, 2017 by realizing prescribed compounding fee, on -
certain conditions. It has also been decided fo entrust the _power to regularize
“such unlawful building’ constructions to a committee conmstmg of the District
© Town Planner, Deputy Director of Panchayat and the Secretary of the Local Self
Govemment Institutions concemed R ‘

oA Therefore the Govemment have declded to amend sald sectlon in order B
_ to provide that, the. committee consisting of District Town Planner, Deputy
Director of Panchayat and the Secretary of the Local Self Government Institution "
- concerned may subject to certain conditions. and on realization of compoundmg-
fee .as prescribed regulanze the building . construction or addition or:

- reconstructions carried out on or before 31st July, 2017 without. eontravemng the

provlswons in respect of the. Security arrangements provxded in the Act.

.4, As the Leglslatlve Assembly of the State of Kerala was not in’ session, -
" and the-said proposal has to be given effect to immediately, the Kerala

. Panchayat Raj (Second Amendment) Ordinance, 2017 (32 of 2017) was
" promulgated by the Governor of Kerala on the 16th day of December, 2017
- and same was published in the Kerala Gazette Extraordmary Ne. 2760 dated -

. -16th day of December 2017. \

5 Though i Bill to replace the said Ordmance by an Act-of the State .
‘Leglslature was published as Bill No. 95 of the Fourteenth Kerala Legislative
_"Assembly, the same could not be ibtroduced i in and passed by, the - Leglslatlve
Assembly of the State of Kerala in its session which commenced on the
22nd day of January, 2018 and ended on the 7th day of February, 2018




Legislative Assembly of ‘the State of Kerala was not in session the Kerala
Panchayat Raj (Amendment) Ordinance, 2018 (6 of 2018) was promulgated by -
the Governor of Kerala on the 12th day of Felir_uary, 2018 and the same was

published in the Kerala Gazette Extraordinary No. 343 dated 12th February, 2018.
_ 7. Though a- Bill to replace the said Ordinance-by an Act of the State

. Legislature was published as Bill No. 111 of the Fourteenth Kerala Legislative

Assembly, the same could not be introduced in and passed by, the Kerala
. Legislative Assemibly during its session which commenced on the 26th _day of

- February, 2018 and ended .on the 4th day of April, 2018. R

. 8. As the provisions of the said Ordinance -are to be kept alive and the -
Legisiative Assembly -of the State-of Kerala was not in session the Kerala
- Panchayat Raj (Amendment) Ordinance, 2018 (32 of 2018) was promulgated by
“the Governor of Kerala on the 7th day of April, 2018 and the same was -
_published in the Kerala ‘Gazette Extraordinary No. 921 dated 7th. April, 2018.
9. The Bill seeks to. replace Ordinance No. 32 of 2018 by an Act of the

* State Legislature. e o '

o 6 As the_pr_ofisioné of the said Ordinance are t0-be .kepft'ali've and the
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THE KERALA MUNICIPALITY (SECOND AMENDMENT)
~ BILL, 2018

_ Sub—sectron (D of sectlon 143A of the Kerala Mumcrpahty Act, 1994 (20 of
: 1994) provides that a Councillor shall, within fifteen months from the date of - _

- assuming his. office submit a statement of assets and liabilities of h:mself and of - .
~other members of his family .in the prescribed form, before the competent
. 'authonty as may be authorised by the Government by notlﬁcanon in this behalf

As per the amendment brought to the Kerala Municipality Act, 1994 (20 °of 1994),

- by the Kerala Mumcrpahty (Amendment) Act, 2012 (1 of 2013), the period of

thhm three months” exrstmg pnor to such amendment was extended tc a -
period “ w‘rthm fifteen months” . - But it has come to notice of the Government
that, many of the eounelllors could not submit therr statemerit of assets wrtl'nn this
time limit. on-account of several reasons _Hence, the Government have decrded to

~ amend the sard section by extending the perlod of “ Wrthm ﬁfteen months" asa -
" ‘period of “ within thirty rnonths ~ . )

As the Leglslatrve Assembly of the State of Kerala was not in session, and _
' the said pmposai had to be grven effect to 1mrnedrately‘ the Kerala Municipality E

(Second Amendment} Ordlnanoe 2018 (34 of 2018) was promulgated by the .

- Govemor of Keraia on the 26th day of April; 2018 and same was: publrshed in
the Kerala Gazette Extraoldmary No 1071 dated 26th day of Aprll 2018.

_ " The Brl} seeks to replace Ordmance No 34 of 2018 by an Act of the State -
: Leglslature ‘ |

S '. 1 .
- 1742018,
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THE KERALA APPROPRIATION (NO 3) BILL 2018

The Ball is’ mtroduced n pursuance of clause . of Amale 204 of the

. Constltuuon of Tiidia read with Article 205 thereof, to authorise payment and

‘ appropriation of certain further sums from and out of the Consolidated Fund of the _
- State of Kerala required to meet the supplementary cxpcnchture charged on the
Consolxdated Fund of the State of Kerala and the grants made by the Leglslanve‘

o Assembly for the expendlrure of the Governmcnt of Kerala for the financial year'
' 2018—2019 :
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THE SREE SANKARACHARYA UNIVERSITY OF SANSKRIT . l‘
(AMENDMENT) BILL, 2018

: Govemrnent have ‘decided to bnng umfortmty in the fetirementl age of
. teachers of all the Unlversmes in the State and to avoid the hardships caused to
the students due to- the retlrement of teachers in the midst of academic year.
"\Acco:dmgly in tune with the pmw31ons of Acts and Statutes of other Universities '
in the State regardmg the retirement age of the teachers of the Umversxty, it is

decided to extend the | servu:e of. teachers having quahﬁed as per the Regulations

- of University Grants Commission till the end of the academlc year if the date of

- “retirement of such teachers falls within, the ‘academic year. The Govemment have

also decided to fix-the retirement age. of. the teachers not quahfied as .per the.

' -Regulauons of University Grants Commission, officers and employees of the

N University as in the case of employees in the Government service. Hence, the
" Government have demded o amend’ sub-section (3) of section 31 of the Sree -
. Sankaracharya Umversny of Sansknt Act 1994 (5 of 1994) for the above

" purposes. . ‘
. 2. As the Kera]a State beglslatwe Assembly was not in sessmn and the
- above proposals had 1o be glven effect to immediately, the Sree Sankaracharya-

University- of Sanskrit (Amendment) Ordinance, 2017 was promulgated by the'

Governor. of Ketala on ‘Ist December, 2017 and the. same was pubhshed as
* Ordinance No. 26 of 2017 in the Kerala Gazette Extraordmary Na. 2670 dated Ist -
' December, 2017. : o

*3. Though a Bxll o replace the sald 0rd1nance by an Act of the State'
Legislature was pubhshed as Bill No. 102 of the.Fourteenth Kerala Legislative
"Assembly, the same could not be introduced in, and passed by, the Legislative
Assembly of the State of Kera]a during its session which. commenced on the 22nd '
day of January, 2018 and ended on the Tth day of Fébruary, 2018, ‘

‘4. In order to keep. alwe the prowsnons of the said Ordmance, the Sree".
Sankaracharya Umvers:ty of Sansknt (Amendment) Otdinance, - 2018 was
E -promulgated by the Governor of Kerala on the 12th day of February, 2018 and the
same was pubhshed a3 Ordinance No. 17 of 2018 in the Kerala Gazette Extra-
' ord.maryNo 341 dated the 12th day of February 2018. '
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5 Though a Bill -to rcplacc the: said Ordinance by an ‘Act of the State-
' 'Legxslature was pubhshed as Bill No. 114 of thé Fourteenth Kerala Legnslatlve- ,
» Assembly. the same could not be mtroduced in, and passed by, the Legislative
Assembly of the State of Kerala durmg its session which commenced on the 26th -
‘_day of February, 2018 and ended on the 4th day of Apn] 2018 .

6. In order to keep alive the provisions of the said Ordmance the Srec B

o Sankaracharya Umvers;ty of - Sanskrit (Amendment) Ordinance, 2018 was ‘ ‘
.. promulgated by the Governor. of Kerala on the Fth day of April, 2018 and the

same was pubhshed as - Ordmance No. 24 of 2018 in the Kcrala ‘Gazetie
' Extraordmary No. 912 dated the 7th day of Apnl 2018

7.. The Bill seeks to replace Ordmance No. 24 of 2018 by an. Act of the |
'State Leglslaturc B




- THE KERALA UNIVERSITY (AMENDMENT) BILL, 2018
. In the Senate and Syndicate of the University of Kerala, some stake
“holdérs aré not seen adequately represented. But, at the same time, some |
. -categories are overrepresented. Information Technology is the most developed
.. .and critical component in the higher education ‘sphere today. That field has to
. be.given adequate representation. The Government have decided to amend the .
~ Kerala University Act, 1974 (17 of 1974) so. as to ensure adequate representation
in the Senate and Syndicate of the University by ‘amending items (1) and (11) of
~ section 17 under the heading “ Elected Members” and inserting a new item (5)
-.in the same section under the heading “Other Members®. It is proposed that -
‘under the heading “Elected Members”, under section 17, there shail be three
Principals of Government colleges, elected from among themselves, three
. Principals of private colleges, dther than unaided colleges, electéd from among
‘themselves and one Principal of unaided colleges elected from -among
theniselves. One person from the field of Information Technology also has to be
included as a member in. the Senate by inserting new item (5) under the heading
" “Other Members”. The: Government have also decided to amend item (a) of
section 21 and to amend sub item (i) and to substitute sub item (ii) of item (a) °
“of section 21 under the heading “Other Members” and to insert a new item (e)
after item (d) in the same section. By substituting sub-item (ii) in item (a) of
‘section 21 under the heading “Other Members”, there would be two Principals of
colleges of whom one shall be a Principal of a Government. college and the.
other, a Principal of a private college other than an unaided college.

2. As the Kerala Legislative Assembly was not in session and the abpve
proposals had to be given effect to immediately, the Kerala University
(Amendment) Ordjnance, 2017 was promulgated by the Governor of Kerala on
26th day of December, 2017 and the same was published as Ordinance No. 40 of

12017 in the Kerala Gazette Extraordinary No. 2862 dated 26th December, 2017..

.. 3. Though a Bill to replace the said Ordinance by an Act of the State - -

- Legislature was published as Bill No. 97 of the Fourteenth Kerala Legislative
Assembly, the same could not be introduced in, and passed by, the Legislative

. Assembly of the State of Kerala during its' session which commenced on the

*22nd day of January, 2018 and ended on the 7th day of February, 2018.

4. In' order to keep- alive the provisions of the said Ordinance, the Kerala

"University (Amendment) Ordinance, 2018 was promulgated by the Governor of

' Kerala on the 12th day of February, 2018, and.the.same¢ was published as

© Ordinance No. 16 of 2018 in the Kerala Gazette Extraordinary No. 340-dated the
* 12th day of February, 2018. S : R
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5. Though a Bill to replace the said Ordinance by an Act of the State -
. Legislature was published as Bill No. 115 of the Fourteenth Kerala Legislative '

~ Assembly, the same could not be Kinn'pduced,i'n,.and' passed. by, the Legislative
. Assembly of the State of Kerala during its session which commienced on the
26th "day of February, 2018 and ended on the 4th day of April, 2018." ‘

- 6. In order to keep alive the provisions of the said Ordinance, the Kerala
University (Amendment) Ordinance, 2018 was promulgated by the Governor of
Kerala on the 7th day of April, 2018 and the sarhe was published as Ordinance
‘No. 27 of 2018 in the Kerala Gazette Extraordinary No. 915 dated the 7th day of
April, 2018, ¢ » SR

7. ’I‘he_"Bilri seeks to :r_épl_ace.the said Ordir;anée by an Act of the St'ateﬂ
Legislature. : o : :




THE K‘ERALA UNIVERSITY (ALTERNATE
ARRANGENIENT TEMPORARILY OF THE f
SENATE AND SYNDICATE) BILL 2018

As per sub-secnon [¢)) of section 18 of the Kerala Umversny Act, 1974 the
' Senate of the University shall be reconstituted every four years. As per the
3rd prov1so to ‘sub-section (1) of secnon 22 of the said Act, ‘the term ‘of the
- Syndlcatc is coterminug with the tcrm of the Scnate ‘

. 2. ‘The Senate of thé University was reconstituted on 17th May 2014. -
Accordingly, the term of the Senate and Synciicate of the Kerala University was
' _exijirec_i on the 16th day of May, 2018. The Senate and Syndicate could not' be
reconstitited within the. period . specified in the Kerala University Act, 1974,
- ‘Hence, the  Govérnment have dec1ded to bring an. alternate arrangement

‘ temporanly to excrmse the powers and perform the functions of the Senate and
Syndicate of the Umvers:ty till ‘the reconstitution of the Senate and Syndlcate in °
. accordance with the provisions of the Act. . : . '

3. As ‘the Kerala State- Leg:slaﬂve Assembly was not in sessmn and the '

above pr_oposals had. _tqlbe given effect to immediately, the Kerala University . - '

" (Alternate Arrangement Temporarily of the Senate and Syndicate) Qrdipance,
' 2018 was promulgated by the Governor of Kerala on 14th day of May, 2018 and

the. same was published as Ordinance No. 36 .of 2018 in the Kerala Gazette
: Exn'aordmary No. 1273 dated 15th day of May, 2018 -

_ 4. The Bﬂl seeks to teplace the sald Ordmance by an Act “of the State'
_ 'Leglslature
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THE KERALA PANCHAYAT RAJ (SECOND AMENDMENT)
- BILL, 2018

Sub section (1) of sectlon 159 of the Kerala Panchayat Raj Act, 1994 (13 of . .
- 1994) provxdes that a member of the' Panchayat shall, within fifteen months from
.the date of assuming his office, file a statement of assets and habllmes of himself .
*..and of the members of his farmly, in the form prescribed, before-the competent_ ’
'authonty authorised  in this behalf by thé Government by notification in the
Gazette.” As per'the amendment brought to the. Kerala 'Pmichayat Raj'Act 1994

- {13 of 1994), by the Kerala Panchayat Raj (Amendment) Act 2012 (5 of 2013)
the penod of .“ within three. months” existing prior to such amendment was

* extended to a penod B w1thm fifteen months”, ‘But it has come to the notice of the
vaeminent that, many of the members of the Panchayat could not submit their
staternent of assets within this time limit on account of several reasons. ‘Hence, the '
Govemment have decided to amend the said section, by extendlng tht, penod of

[

“ within fifteen months” ‘as a penod of “ within ~th1rty months”.

As the Legxslatwe Assembly of the Slale of Kerala was not in session, and -
 the said proposal had to be’ given effect to unmedlately, the Kerala Panchayat Raj '
_ (Second Amendment) Ordinance, .2018 (35 of 2018) was promulgated by the:
‘Govemor of Kerala on the 26th day of April, 2018 and same was pubhshed in the-
Kerala Gazette Extraordmary No.1072 dated 26th day of Apnl 2018, '

~ The Bill seeks to replace Ordmanoe No. 35 of 2018 by an Act of the State '
: Leglslature - :




. THE TRAVANCORE-COCHIN HINDU RELIGIOUS INSTITUTIONS
- (AMENDMENT) BILL, 2018 o

‘Section 10 of the Travancorée-Cochin Hindu Religious. Institutions Act, 1950

provides for the term of office of members.of the Travancore Devaswom Board. -

Section 12 of the Act provides for the honoraria for President and members of
the Travancore Devaswom Board and section 71 of the said Act provides for
the honoraria for the President.and members of the Cochin Devaswom Board. -

2. As per section 10 of the said Act, the term of office of the members of
the . Travancore Devaswom Board shall be three years. The. Government have
decided to.reduce the term of office of the members as two years. As per
. gection. 12 of the said Act, the President and members of the Travancore
Devaswom Board shall receive such honotaria as the Board may decide subject -
to a maximum of rupees five thousand only per mensem in the -case of the
" President and rupees thrée thousand and five hundred only per mensem in the
case. of each of the other two members. As per sub-section (2) of section 71 of
the said Act; the President of the Cochin Devaswom Board shall receive an
- honorarium of rupees five thousand per mensem and each of the other two
~members an horiorarium of rupees three thousand and five hundred per mensem
from out of Devaswom funds, IR Co

3. The Government havé also.decided to revise the honorarium of the
President and members of the Travancore Devaswom Board and of the Cochin
Devaswom Board and also decide to ‘bring amendment to the said Act to the.
effect that the President and members of the Travancore and Cochin Devaswom
Board shall be entitled to receive per mensem such honoraria and sitting fee, as
may be fixed by the Government from time to time. Accordingly, the Government
_ have decided fo make suitable amendments to the Travancore-Cochin Hindu
' Religious Institutions Act, 1950. o ‘ : ' o

4. As the Legislative. Assembly of the State of Kerala was not in session
.and the above proposals had to be given effect to immediately, the Travancore-

" Cochin Hindu Religious Institutions (Amendment) Ordinance, 2017 was

. promulgated by the Governor. of Kerala on the 14th day of November, 2017 and
_ the same was published as Ordinance No. 23 of 2017 in the Kerala Gazette’

Extraordinary No. 2479 dated the 14th day of November, 2017. -

5. A Bill to replace the said Ordinance by an Act of the State Legislature
could not.be introduced in, end passed by, the Legislative Assembly of the
State of Kerala during its session: which commericed on the 22nd day of January,
2018 and ended on the 7th day of February, 2018. C . -

- 1741/2018!
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6. As the provisions of the said Ordmance are to be kept alive and the
Legislative Assembly of the State of Kerala was not in session, the Travancore-
. Cochin Hindu Religious Institutions (Amendment) Ordinance, 2018 was'
promulgated by the Governor of Kerala on the 12th day of February, 2018 and
the same was published as Ordinance No.10 of 2018 in the Kerala Gazette
-Extraordmary No. 345 dated 12th February, 2018,

7. Though a Bill to replace the said Ordinance by an Act of the State :

- Legislature was published as Bill- No. 121 of the Fourteenth Kerala Legislative . .

Assembly along with certain other amendments to the Act, the same could not
be introduced in, and passed by, the Legislative Assembly of the State of Kerala
during its session which commenced on the 26th day of February, 2018 and
~ ended on the 4th day of April, 2018..

8. As the provisions of the sald Ordmance are to be’ kept alive and the
Legislative Assembly of the State of Kerala * was not in session, the. Travancore- -
Cochin Hindu Religious Institutions (Amendment) Ordinance, 2018 was-
. promulgated by the Governor of Kerala on the 7th day of April, 2018 and the
~same was published as Ordinance No. 28 of 2018 in the Kerala Gazette

Extraordinary No. 916 dated 7th April, 2018 ’ : -

. . 9. Further the Government have aIso decided to brmg in certam “othet
ameudments to said Act, in order to provide for the qualification for the
‘appointment of Devaswom Commlssroners of Travancore Devaswom Board and
Cochin Devaswom Board and to reduce the term of the Cochin Devaswom Board.
to two years. ‘

10. The Bill seeks to replace Ordmance No 28 of 2018 by an Aet of the
State Leg:siature and also to aclueve the above ob_|ect
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THE KERALA STATE HIGHER EDUCATION COUNCIL
(AMENDMENT) BILL, 2 018

The ‘Government have decxded to amend the Kerala St.ate Higher Educatlon ‘
Counc11 -Act, 2007 (22 of 2007) in accordance with the guidelmes of the
' Rashtnya Uchchatar Shlksha Abluyan (RUSA)

2. In order to avoid the confusion that may arise due to the nomenclature of
the Kerala State Higher Education Council, ‘the Govemment have “decided to
_substitute the words ‘Advisory CounciV’; ‘Executive Council’ and ‘Governing '
Council’ as ‘Adv1sory Body’, ‘Executlve Body". and ‘Govermng Body’,
respectwely It is also decided to mcorporate certain provisions in the Act for the-
. furtherance. of the respons:bxlmes and functions of the Council and for promoting
'_hlgher ‘education system. It. is decided to constitute all bodies of the Council .
. snmultaneously for the proper and contlnuous ﬁmcttonmg of the- Councﬂ without
- any break : - :

3 Govemmcnt have alsu decided to include’ one Vnce-Chancellor of a
Umvers1ty outside the State and one. Chamnan or Vwe-Chaxrman of a ‘State
Higher Educaﬂon Council outside the State in the Advisory Body to strengthen .

- ‘the: synergy of’ relations among the State Higher- Education Councils. Tt is also

' proposcd to include the State Project Director, RUSA in the Governing Body and’
to ensure representatlon of the categories of pnncxpals and non-teachmg staff. As .
the. students constitute the primary clientelé of the Higher Educatxon Council, it is
decided to mclude the term “students a]so in. the preamble to the said Act

- 4. In'order toget over the difficulty created by techmcal continuance of the =

' Governing Council which was constituted at a later perlod after the constitution of
s Executive Council, it is decided to mclude a specnal provision to d1$solve the -
- existing Governmg Councﬂ

5. As the Legts}anve Assembly of the State of Kerala was not in sessmn and
the above proposals had to be given effect to immediately, the Kerala State Higher
o Educatlon Council (Amendment) Ordinance, 2017 was promulgated by the
Govemor of Kera]a on the Sth day of July, 2017 and the same was publtshed as -
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Ordinance No. 13 of 2017 in the Kerala Gazette Extraordinary No. 1408 dated the

5th day of July, 2017. . Coe

6. A Bill to replace the said Ordinance by an Act of the State Legislature
could not be iritrodﬁced_ ir_i, and pas'sed‘by,'the' Legislative Assembly of the State
of Kerala in its session which commenced on the 7th day of August, 2017 and -
“ended on the 24th day of August, 2017. ' ' '

7. In order to-keep alive the provisions of the said Ordinance, the Keraja
State Higher Education Council (Amendment)_Ordinance, 2017 was ﬁromulgatcd
i)y the Governor of Kerala on the 16th day of September, 2017 and the same was
published as. Ordinance No. 20 of 2017 in the Kerala Gazette Extraordinary
No. 1975 dated the 16th day of Septeriber, 2017. ' .

.8 A Bill to replace the said Ordinance by an Act of the State Legislature .
¢ould not be introduced in, and passed by, the Legislative Assembly of the State -
of Kerala i its session which commenced on the 9th day of November, 2017
and ended on the same dayitself. . - - . '

- 9. In order to keep alive the provisions of the said Ordinance, the Kerala
State Higher Education Council (A_thendment) Ordinance, 2017 was promulgated
by the Governor of Kerala on the 21st day of Decembc'r,‘ 2017 and the same was |
published as” Ordinance No. 37 of 2017 in the Kerala Gazette Extraordinary
No. 2786 dated the 21st day of December, 2017. - oo :

. _ 'IO;-_Though a Bill to replace the said Ordinancé by an Act of the State
Legislature ‘was: publisired. as Bill No. 90 of the Fourteenth Kerala Legislative -
As'sembly,, the saine could not be irit_roduced in, ‘and passed by, the Kerala -
‘Legislative. 'Asscfnbly duririg its session which commenced on the 22nd day of

January, 2018 and ended on the 7th day of February, 2018. g

H.In order. to keep. alive the provisions of the said Ordinance, the Kerala
State Higher Education Council (Ame_;'ndmgnt)- Ordinance, 2018 was promulgated
by the Governor of Kerala on the 12th day of February, 2018 and the same was
published as Ordinance No. 14 of 2018 in the Kerala Gézette-ExtraordiQary
No. 338 dated the 12th day of Fébruax_‘y,' 2018. ' : RS
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12 Though a Bill to replace the said Ordinance by an Act of ‘the State_

" Legislature was published as Bill No. 119 of the Fourteenth Kerala Leglslatwe

Assenibly, the same could not be introduced in, and - passed by, the Kerala
. Legislative Assembly during its session which commcnced on the 26th day of
February 2018 and ended on the 4th day of Apnl 2018.

13. In order to keep alive the provisions of the said Ordinance, the Kerala _
‘State ngher Education Counc;l (Amendment) Ordinance, 2018 was promulgated
by the Govemor of Kerala on the 7th day of Apnl 2018 and the same was:

_published as Ordinance No 26 of. 2018 in the Kerala. Gazette Extraordinary
.No. 914 dated the 7th day of Apnl 2018:

* 14. The.Bill seeks o replacc Ordmance No 26 of 2018 by an Act of the
" State Leglslature
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THE KERALA IRRIGATION AND WATER CONSER’VATION
‘ (AMENDMENT) BILL, 2018

The Kerala Dam Safety Authonty was constituted as per sub-sectlon (1) of '
secuon 57 of the Kerala Irrigation and Water Conservation Act, 2003 (31 of
2003) for the purposes of ensuring -the safety and security and advice on’
maintenance of dams situated within the territory of the State. Consrdermg the '
[increasing threats to the safety of dams, it is proposed to nominate a police officer
‘not below the tank of an Inspector General of Pohce to the Kerala Dam Safety
Authority as a member. S -

2. At present the quorum for a meetmg of the Kerala Dam Safety Authorlty
“shall not be less than fifty per cent of the- total number of members of the
Authonty The Authority often- faces inconvenience to maintain the requrred
quorumr in the meetmgs since most ‘of the members are ex—ofﬁcro and they may
be engaged with pre-assignments. Therefore the Authority faces practrcal
difficulties in deciding urgent and 1mp0rtant matters.

3. The Government proposes to chrporate penaI prov1sron for the offence
of pollutmg water bodies and - to enhance the ‘punishment of 1mpnsonment upto ‘
‘three years or with fine which may extend to two lakh rupees or with both. As the -
Tudicial Magrstrate of the First Class is not empowered to impose a fine exceedmg

" ten thousand rupees, the Government have also decided o give special Junsdrctmn
.' to the court so as to empower it to 1mpose a fine upto two lakh rupees for the
 offences punishable under the said Act. The Government have, therefore; decided
to amend sections 37, 58, 59, 70-and 72 of the Kerala Trrigation and Water
- Conservation Act, '20(}3 and to insert a new section 70A for the above purposes.
4. As the Kerala 'Legi_slative' Assembly was not in session'anel-the above
. proposals had to be given effect to immediately, the Kerala Irﬁgétio’n‘and Water
Conservation (Amendment) Ordinance, 2017 was promulgated by the Govemor of _

~ Kerala on 7th December, 2017 and the same was published as Ordinance No. 27

‘of 2017 in the Kerala Gazette Extraordmary No 2698 dated 8§th December 2017

'5. Though a Bill to. replace the - said Ordinance by an- Act of the State '
'Legrslature was pubhshed as B11] No. 92 of the Fourteenth Kerala Legrslatlve‘
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Assembly, the same could not be mtroduoed in, and passed by, the Leglslanve
A.ssembly of the State of Kerala during its session which commenced on the 22nd
-day of January 2018 and ended on the 7th day of February, 2{)18

6. fnorder to keep alive the prov:sxons of the said Ordmance the Govemor
- of Kerala has promulgated the Kerala Trrigation ‘and Water Conservation
(Amendment). Ordmance 2018 on the 12th day of. Februa:y, 2018 and the same

was pubhshed a5 Ordinance No. 19 of 2018 in the Kerala Gazette Extraordmary o

' No 334 dated 12th February, 2018

7. Though a Bill to replace the sald Ordinance by an 1 Act of the State .

Legislature was .published as Bill No. 110 of the Fourteenth Kerala Legislative
‘Assembly, the same could not be.introduced. in, and passed by, the Legislative
" Assembly of the State of Kerala during its sgssion which commenced on the 26th' o
day of February, 2018 and ended on the 4th day of April, 2{)18 :

. 8. Inorder to keep alive the pmwsmns of the said Ordmance the Govemor

of Kerala has promulgated the Kerala. Irngatmn and Water Censervation

_ .(Amendment) Ordinance, 2018 on the 7th day of April, 2018 and the same was

_ _'-pubhshed as Ordmance No. 21in the Kerala Gazette EXtraordmary No. 909 dated
' ":'t.h Apnl 2018. :

9, The B1ll seeks to replace Ordmance No. 2t of 2018 by an Act of the State
Leglslature o
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THE A. P. ). ABDUL KALAM TECHNOLOGICAL UNIVERSITY
' (AMENDMENT) BILL, 3018

Various issues relating to the A.P.J. Abdul Kalam Umversrty have come to
-.the notice of the Government. Taking into account the current situation in the
: Umversrty, the Government considers it necessary to bring certain amendments
in the A.PJ. Abdul Kalam Technological University Act, 2015 (17 of 2015). - The

'prov1swns of the Cochin University of Science and Technology Act, 1986, is a..
model to resolve certain problems and practical issues being faced by the

- University. Hence, .the Governiment have decided to amend the A.P.J. Abdul ~
" Kalam Technological Umversrty Act, 2015,

"2. In addition to the ‘existing Authontles of the Unwersrty it has been
decided to constituie the Board of Studies, Financial Committee, Planrung
Committee and a Students Council i in the University. It is also decided to bring
major changes in the constitution of the Board. of Governors. by including
representatives of students and teachers, representing various categories of
colleges, having experlence and higher qualifications. Changes have been
proposed in the Executive Committee and in the Academic Committee.

- Government have also decided. to substitute the names ‘Academic Council’ and
‘Syndicate’ in the places of the authonues ‘Academrc Committee’ and
‘Execunve Committee’, respectively. - '

© 3. As the Kerala State Legnslatwe Assembly was not in session and the
above proposals had to be given effect to immediately, the' A.P.J. Abdul Kalam
Techniological University (Amendment) Ordinance, 2017 was promulgated by the
-Governor of Kerala on 8th December, 2017 and the same was published as
Ordinance No. 28 of 2017 in the Kerala Gazette Extraordinary No. 2700 dated
8th December, 2017 ' : .

4. Though a Bill to replace the said Ord:nance by an Act of the State
Legislature was published as Bill No. 101.of the Fourteenth Kerala Legislative
- Assembly, the same could not be 1ntroduced in, and passed by, the Kerala State
Legistative Assembly durmg its session which commenced on the 22nd day of
January, 2018 and ended on the 7th day of February, 2018.

5. In order to keep alive the provisions of the said Ordinance, the
AP.J. Abdul Kalam TechnoIoglcal UmVersrty (Amendment) Ordinance, 2018 was
promulgated by the Governor of Kerala on the 12th day of February, 2018 and

" the same was published as Ordinance No. 18 of 2018 in the Kerala Gazette
Extraordmary No. 342 dated the 12th’ day of February, 2018.
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6. Though a Bill to replace the said Ordinance by an Act of the State -
- -Legislature was published as Bill No. 117 of the Fourteenth Kerala Legislative

- Assembly, the same could not be introduced in, and passed by, the Kerala State
Legislative Assembly during its session which commenced on the 26th day of .

February, 2018 and ended on the 4th day of April, 2018.

.. 7. In order to keep alive the provisions of the said Ordinance, the '
.- AP.J. Abdul Kala'm_'-Technological_Uniyersity (Amendmert) Ordinance, 2018 ‘was

promulgated by the Governor of Kerala on the 7th day. of April, 2018 and the
-same was published as Ordinance No. 25 of 2018 in the Kerala Gazette
- Extraordinary No. 913 dated the 7th day of April, 2018. .

8. The Bill secks to-replace Ordinance No. 25 of 2018 by an Act of the
State Legislature. : ' : S _ '

17412018,
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THE K'ERALA'H'IG'H' COURT fAMENDMENT) BILL, 2018

' Under sub—clause (b) of clause 13y of sectmn 3 of the Kera]a High Court
- Act, 1958 (5 of - 1959), the power of the High Court to hear appeals from original
decree or order in any snit or other proceedings, where the amount or value of the -
subject matter of the suit-or other proceedings does not exceed one lakh rupees,
can be exercised by the Smgle Judge of the H1gh Court. The appellate pecuniary

"limit of the Single Judge was enhanced to one lakh rupees as early as in 1989 by
" the Kerala ngh Court (Amendment) Act 1989 (36 of 1989).

2. As per the Kerala C1v1l Courts . (Amendment) Act, 2013 (26 of 2013),'

- sections 11 and 13 of the Kerala Civil Courts Act, 1957 (1 of 1957) have been

~amended and the pecuniary jurisdiction of the Munsiff 's Court based on . value of
- the subject matter of the suit has been enhanced from one lakh rupees to ten lakh
-rupees and the appellate jurisdiction of the District Court and the Subordinate
-Judge's Court based on value of the subject .matter of the suit, have been

. enhanced from two lakh rupees to- twenty lakh rupees. But, the pecumary_

_]urlSdlCtIOIl of the Single Judge of the ngh Court was not enhanced. On the basis
- of the proposal of the Hon'ble High Coutt of Kerala, the Government have
- décided to-enhance the appellate pecumary _]llﬂSdICtlon of the- single Judge from
- one lakh rupees to forty lakh rupees. '

3 The Hon'ble ngh Court has pcmled out that at present appea]s arising |
: from the awards passed by the Motor Acc1dents Claims Tribunals, the value of
which is above one lakh rupees, is heard by a Bench of two Judges and proposed
- that the Single Judge shall be empowered to hear all appeals arising from the
awards passed by the Motor Acmdents Claims Tribunals, 1rrespect1ve of the value
of appeal

4. In view of the Judgment of the Hon'ble ngh Court of Kera]a in Valsalz
—Vs Sarojini Prabbu[ ILR 2014(3) 284}, in order t tide over the situation that may
. arise’ when there. is a change . of forum for appeal the Government have also
* decided to nake a special provision so that the prowswns of the principal Act as-
amended by this Bill shall -apply to all suits, -appeals, and .other proceedings and
appﬁcatxons for compensatmn under the Motor Vehicles Act,1988 {Central Act 59
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_of 1988) as the case may be msututed prior to the date of commencement of the
amendment Act, pending d:spo,al and also o enable the- transfer of pending
appeals before.a Bench of two Judges where the value of the subject - matter

‘does not exceed forty lakh rupees, and all appeals from the awards passed by the - ..

Motor Acc1dents Claims Tribunals to the Smgle Judge.

5. As the Legislative Assembly of the State of Kerala was not in session and -
.the above proposals had to. be given effect to immediately, the Kerala High Court
(Amendment) Ordinance, 2017 was promulgated by the Governor of K.erala on the

14th day of December, 2017 and the same was pubhshed as Ordinance No. 30 of 5

2017 in the Kerala Gazette Extraordinary No. 2744 dated’ 15th December, 2017

6. Though a Blll to replace the sald Ordmance by an-Act of the State
'Leglslature was published as Bill No. 87 of the Fourteenth Kerala: Legnslat.we

" Assembly, the same could not be 1ntroduced in, and passed by, the Legislative

Assembly of the State of Kerala during its session which commenced on the 22nd
" 'day of January, 2018 and ended on the 7th day of February, 2018.

7. As the prov1smns of the said Ordinance are to be kept alive and the State
Legislative Assembly was not in’ session, the Kerala High Court (Amendment) .
Ordinance, 2018 ( 3 of 2018) was promulgated by the Governor of Keérala on the |
-12th ‘day of February 2018 and published as Ordinance No. 3 of 2018 in the
Kerala Gazette Extraordmary 'No..335 dated 12th February, 2018. '

_ 8. Though a Blll to' replace ‘the said Ordmance by an Act of the State.
Legislature was publ1shed as Bill No. 113 of the Fourteenth Kerala Legislative
Assembly, the same could not be introduced in, and passed by, the Legislative
‘Assembly of the State of Kerala during its session which commenced on the 26th :

day of February 2018 and ended on the 4th day of Apnl 2018.

7 9. As the prov1s1ons of the said Ordmance are to be kept alive and the State :
Leglslatwe ‘Assembly was not in session, the Kerala High Court (Amendment) - :
-+ Ordinance, 2018 (22 of 2018) was promulgated by the Governor of Kerala on the.
Tth day of April, 2018 and pubhshed as Ordmance No, 22 of 2018 in the Kerala
- Gazette Extraordinary No. 910 dated 'hh April, 2018,

' 10. The Blll seeks to. replace Ordmance Neo. 22 of 2018 by an Act of lhe _
State Leglslature : -
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. THE KERALA CONSERVATION OF PADDY LAND AND -
o WETLAND (AMENDMENT) BILL, 2018 |

: Section 5 of the Kerala Conservation of Paddy Land and Wetland Act,
2008. provides for the constitution of Local Level Monitoring Committee and
" powers and functions of the said Committee, section 8 of the said Act provides
for the constitution of State Level Committee -and specifies the functions of the
“said Committee. Section 9 of the said Act provides for the constitution and
- functions of the. District Leve! Authorised Committee and section 10 of the said
Act provides for the power of Government to grant exemption from the
provisions of the Act. Section 13 of the said Act enumerates the powers of the
- District Collector- and section 16 provides for the cultivation of the fallow paddy
land through Panchayats. Section 19 of the said Act provides. for the power of
entry and scizure. Section 20 of the Act provides for the confiscation of vessel,
vehicle, etc. Section 23 of the Act provides for the penalty and section 25 of

the Act provides for the cognizance of offence.

2. For the smooth implementation of major Government projects and
 also in public interest, the- Govemment have decided to amend sections 2, 5, 8, 9,
12,13, 14, 16, 19, 20, 23, 25 and to insert new sections 27‘A‘tb 27D in the Kerala
Cbns‘er\"ati_'on of Paddy Land and Wetland Act, 2008, o
' 3. As the Legislative Assembly of the State of Kerala was not in
session and the above proposals had to be given effect to immediately, the
. ‘Kerala Conservation of Paddy Land and Wetland (Amendment) Ordinance, 2017
was promulgated by the Governor of Kerala on the 30th day of December, 2017
.and the same was published as Ordinance No. 41 of 2017 in the Kerala Gazette -
Extraordinary No. 2903 dated 30th December, 2017. - :

4. A Bill to replace the said Ordinance by an Act of the State
Legislature could not be introduced in, and passed by, the Legislative Assembly
of the State of Kerala in its session which commenced on the 22nd day of -

N Japuary,.2018 and ended on the 7th day of 'Fq_bruary, 20_18. :

5.'As the Legislative Assembly of the State of Kerala was not in

session and the provisions of the said Ordinance are to be kept alive, the

- Governor of Kerala has promulgated the Kerala Conservation of Paddy Land and
Wetland (Amendment) Ordinance, 2018 on the 12th day of February, 2018 ‘and
- the same was published as Ordinance No. 13 of 2018 in the Kerala Gazette
ExtraOrdinary No. 348 dated 12th February, 2018. -
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. ~6. Though a Bill to replace the said Ordinance by an Act of the State
chislature was published as Bill No. 122 of the Fourteenth Kerala Legislative
" Assembly, the same could not be introduce i in, and passed by, the Leglslanve
Assembly of the State of Kerala during its session which commenced. on the.
26th day of February, 2018 and ended on the 4th day of April, 2018. '

7. As the Kerala Legislative Assembly was not in session and the
provisions of the said Ordinance are to be kept alxve, the Governor of Kerala has
promulgated the Kerala Conservation of Paddy. Land and Wetland (Amendment)
Ordinance, 2018 on the 7th day of April, 2018 and the same was published as
Ordinance No 30 of 2018 in the Kerala Gazelte Exu'aordmary No. 919 dated 7th
: Apr1l 2018. ‘

8. The Bill seeks to replace Ordmance No. 30 of 2018 by an Act of the
-State chlslature .
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TI-IE ABKARI (AMENDMENT) BILL 2018

As per the Abkan Policy of the Govemment for the year. 2017-2018 declared '
as per GO. (P).No. 43/2017 dated 13th June, 2017 the Government have specified
that consumptlon of liquor by younger generation in the State would bée
‘curtailed. Accordingly, the Government have decided to enhance the minimum
age limit for consumption or use of liquor from 21 years to 23 years and also to.
prohibit the sale of liquor to persons. below 23 years. ' ‘

2. As per clause (a) of section 57 of the Abkan Act 1 of ]077 any
licensee who mixes or permits to be imixed with the hquor sold or manufactured
by him any ingredient likely to add to its actual or apparent intoxicating quality-
or strength other ‘than noxious subsiance shall be purished with imprisonment
which may extend to five years. So, for mixing starch in the hquor also the
above pumshmen_t was imposed. This caused much hardship to the licensees
" and workers in the toddy sector. Being a traditional industry, it is necessary to
" protect the interest of the workers in the ‘toddy sector. In the circumstances, the

Government have decrded to reduce the punishment for mixing starch, a: less
“harmfui substance in the liquor and also decided to make the offence;
compoundable. For the above purpose it was declded to amend the Abkari Act,
1 of 1077 su1tably : . .

3. As the Leglslatwe Assembly -of the State of Kerala was not in session
and the above proposals had to be given effect to immediately, the Abkari
: _(Amendment) Ordinance, 2017 was promuigated by the Governor of Kerala on "
the 21st day of December, 2017 and the same was published as Ordinance
No. 38 of 2017 in the Kerala Gazette Extraordmary No 2791 dated 21st
December, 2017. -

4, Though a Bill to replace the said Ordmance by an Act of the State -

Legislature was published as Bill. No. 96 of the Pourteenth Kerala Legislative
Assembly the same could not be introduced. in, and passed by the Legislative
Assembly of the State of Kerala during its session which commenced on the
22nd day of January, 2018 and ended on the 7th day of February, 2018. :

5. As the provisions of the sald Ordmance are to be kept alive and the

Legislative Assembly of the State of Kerala was not in session, the Abkari -

(Amendment) Ordinarice, 2018 (4 of 2018) was promulgated by the Governor . of -
- Kerala on the . 12th day of February, ‘2018 and the same was published as -

Ordinance No. 4 of 2018 in the. Kerala Gazette Extr..ordrnary No. 336 dated
E 12th February, 2018. NP
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-6, Though a Bill to replace the said Ordmance by -an Act of the State
Legislature was published as Bill No. 120 of the, Fourteenth Kerala Legislative
Assembly the same could’ not be. introduced in, and passed by the Legislative
Assembly of the State of Kerala during its session which commenced on the
26th day of February, 2018 and ended on the 4th day of April, 2018.

7. As the provisions of the sald Ordmance are to be kept alive and the

Leglslatwe Assembly of the State of Kerala was not in session, the Abkari

) (Amendment) Ordmance, 2018 was promulgated by the Governtor of Kerala on
“the 7th day-of April, 2018 and the same was pubhshed as Ordinance No. 20 of -
! 2018 in the Kerala Gazette Extraordma.ry No. 917 dated 7th April, 2018.

8. The Bill seeks to replace Ordmance No 2(} of 2018 by an Act of the - .
: State Leglslature oo . :
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APPENDIX-IX

STATEMENT SHOWING THE DETAILS OF BILLS PUBLISHED AND DATE OF

* | (Bill No. 154) '

CIRCULATION TO MEMBERS _
[Exc]udmg the Bills introduced during the Eleventh _Session]
SL Name: of Bill ' Date of Date of
, No_ Sl Publication Circulation
0 : - @ . R W
| I Th_e Kerala Madrassai Teachers Welfare Fund Bili, 2018. (Bil] No.. 131)- o 9—52013‘ b ‘ 3—6-_2018
2 |The. Kerala Ac_lvocates Clerks Welfare Fund (Amendrnent) Bill; 2018 (B}ll 9-5-2018 3-6-2018
- {No. 132) : - S
-3 '_ The Employees Compensatlon (Kerala Amendment) Bill, 2018 (B:ll No. '21-5-2018 3—_6—2018
- ]133) ) _ : .
4 | The Calicut Un1vers1ty (Altemate Arrangement Temporanly of Senate and 29-5-2018 1-6-2018
Syndicate) Bill, 20]8(B1ll No. 146) R S
5 _ The Kerala Farmer's Welfare ‘Fund Bill, 2018 (Bill No 151) 1 '1;6-2018 ’ 4-6-2018
6 . |The Kerala Advocate Clerks Welfare Fund. (Second Amendment) Bill,! . 462018 17-6-2018
- |2018(Bill No. 152) . . o e ‘
7 | The Kerala Promotlon of Trée growth in Non-Forest Areas Blll 2018 23-6-2018 : 29-8-2018




125

_ . . _ APPENDIX-X .
' Detalls of Motlons for leave to mtroduce Private Members" )
: " Bills moved on 8-6-2018
- 8l o Na_me of the Bllll Member in Resuit
No. o " Charge :
1 | The Kerala Water Sources Preservation | Sri B. Sathyan. Discussion
Authonty (Constmmon) Bill, 2017 : S iﬁco_nclusive
-2 | The Kerala Smte Akshaya _ Sﬁ N. Lapsed
~_ |Entrepreneurs' (Constitution of We'lfai'e Samsudheen |(Member not{
| Fund Board) Bill, 2016 "~ |inseat)
3 ,. The Kerala Preventlon of Black- Maglc - S P.T. I_apsed
and Superstmous Practices Blll 2017 .| Thomas | (Member “ not} -
o ' ' jin ee_at)
4 | The Kerala Panchayat Raj Prof. Abid * |Lapsed. -
-| (Amendment) Bill, 2018 . | Hussain Thangal (Member. ot

inseat)” -

vrthe
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. Details of business transaf:ted on 8-6-2018 in respébt of Motionsifor |
- leave to introduce Private Members' Bills on which discussion was

~ inconclusive
SLop Name'of the Bill - Member in Result
No. { - -~ - _ S .- .| Charge o

1. _'IHe Keral@ Preservation, Maintenance | Sri A. Pradeep | Discussion -

| and Construction of playgrounds Bill, Kumar inconclusive
2016 - -
2 Th§ ‘Kerala Scheduléd Tribes | Sri Purushan | Discussion
" |Indigenous Language and Culture -+ °|  Kadalundy inconclusive
{Protection Bill, 2016 - - : '
'3 |The Kerala State Farmers Welfare | SriK.. |Discussion

Board Constitution Bill, 2017 { Krishnankutty |inconclusive
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TWELFTH SESSION -




FOURTEENTH KERALA LEGISLATIVE ASSEMBLY _. S

Twelfth Sesslon
Date of Comm_en\cerﬁent ' . Aqgust 30, 2018
Date of Adjournment .. Augusl 30, 2018
Date of Pt‘orogétidn : ..~ Angust 30, 2018 (At the conclusion’
- ofitssitting) » '
Number of sxttmgs o L 1(One)

" PARTY POSITION OF FOURTEENTH KeraLa LEGISLATIVE ASSEMBLY
(As ON AUGU_ST 30, 2018) ’

' Ruling

Commurust Party of Indla (Marxmt) N . .58
Communist Party of India - - .19
Janata Dal (Secula) . . .03
Nationalist Co__ﬂg'ress Party c )
Congress (Secular) . Lo
Kerala. Congress ®B) - . L0t
Commumst Marxist Party Ketala State Comrmttee . 01
National Secular Conference L L0
Independentg : _ _ . .05
~ Opposition o o |
_ indian Na_tidnal Coﬁgfess . . 22
Indian Union Muslim Leage ' s 18
" Kerala Congfeés M o _ .. 06
_ :_Kerala-'Cbngreés- (Jacob) - ) ' - N . 01
‘ _ Bhﬁratiyéilanata Paﬁy o : -0t
Independents . .0l
. _ : " Totar T
- Speaker . 01

' Grand Total . 141



- Speaker

Smu P. _SR:;MA_KR_{SHNAN

Deputjr Speaker -
- Smu V. Sast
" Council of Mcmbers - | ‘ | |
1 Shn Pinarayi Vijayan, Ctuef Mlmster ‘ » 'l _. IR
2 Shn A. K. Balan, Minister for Welfare of Scheduled Castes, Scheduled-
Tnbes Backward Classes Law Culture and Parhamentary Affairs
. 3.' Shn E Chandrasekharan Mlmster for Revenue & Housmg
: 4. I DR K. T Jaleel Muuster for Local Self Govemments Welfare of
o Mmormes, Wakf & Ha_u Pllgnmage -
5. Shri M. M. Mani, Minister for Eleciricity |
6. Shn Mathew T. Thomas Mmlster for Water Resources _
‘77.' -Smt. T Mercykutty Amma, Minister for Fisheries, Harbour Engmeermg & |
Cashew Indusu'y o S :
8. '::Shn A, C. Mmdeen Minister for Industnes Sports & Youth Affalrs
-9 ShnK Raju, Minister for Forests Ammal Husbandry and’ Zoos
_:10.: _Shn Ramachandran Kadannappalh Mlmster for Ports Museums and
e Archeology L
L -Shn T.P. Ramaknshnan Mm1ster for Labour & Excise
: 12  Prof, C. Raveendranath Minister for Educatlon
13. Shri A. K. Saseendran mester for Transport
' '1_4.l Smt K K. Shylaja Teacher, Mlmster for I-Iealth and Social Justlce
- 15,

:Shn G Sudhakaran Mlmster for Publlc Works & Reglstratlon

174'112013. e




16.
17
18.
19.

Shri V. S. Sunil Kumar, Minister for Agriculture -
_Shri Kadakampally Surendran Mxmster for Co—operanon Tourism &

Devaswoms
Shri P. Thilothaman, Minister for Food & Civil Supphes

Dr. T. M. Thomas Isaac, _M}nmter for Fman_ce_ & Coir

Léader of the House -

- SHRI PINARAYI VDAYAN

.- Leader of Opposition
. SHRI RAMESH CHENNITHALA

Secmtary
S V. K. BABU PraxasH
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1

RESUME OF BUSINESS TRANSACTED DURING THE
TWELFTH SESSION OF THE FOURTEENTH KERALA
' LEGISLATIVE ASSEMBLY

_ The Surmnons dated August 23 2018 for the Twelfth Session of the
Fourteenth Kerala Legislative Assembly was rssued to the Members on August
23, 2018. The Sesswn commenced at 9.00 a.m. on’ Thursday, August 30, 2018 and

-adjourned . sme-dle at 5.45 p.m. on the same day. The HOuse transacted business
" for 8 hours and 45 minutes.

, Obltuary Reference

The Speaker made referencc on the demise of Atal Bihari Va_ppayee fonner h
Prime © Minister; Somanath Chatterjee, fonner Speaker - of Lok "Sabha;
M. Karunanidhi, former’ Chief Minister* of Tamil Nadu; ‘Cherkkalam Abdullah,

- former Minister; T. K. Arumughan, former Member and the pcople who died in

| --the Flood Havoc in the State

" Motion Under Rule 130 :

Sri Pinarayi Vljayan, Chlef Minister moved the followmg motion under ruie

130 and spoke '

" FO0ONIMIETS amo@oﬂemeu@ aaaelmdmmsmﬂqeno g@amﬂaﬂasmn

Qm«nmlocm crun'lm‘laneummcuo qmr&m%mmssmm’lmau’l auﬁ@m’lamm ms«usla,go

- LU ae 2184 DaIgso. ?

*

Shi Mathew T. Thomas, Minister for Water Resources, Sti E.

: Chandrasekharan ‘Minister for Revenue and Housing and Shri Pmarayr Vijayan,
- Chief ~ Minister - replied” to the pomts raised " in- the discussion. Then.

Shri Pinarayi Vijayan, Chief Minister moved the following Substantive Motion - -

- "under Rule 275.

. %2018 @eracm“ ta@wq;q mmang‘lmﬂ aa;mgmm’laﬁ Qsm'lgo Dol HMT mw@ds
nnp_imomﬂ ﬂuommomm‘lmg affalw  60smEed | li0almha0w amggswgamo

- gawasmmge;o- gsneoqga.uao_ GhOBo gccmogo arsuo‘l%ﬂ_gl%am mmm‘ie;

eIBTIGeMMo.  ABGAUIAERES rmammm m)oaomomcaﬂuo ' ETL @D BT
e&mgm’lm@ aqvargeoalelnh@lejo  af@laflal mnel_acmo - aiago qummmﬂ'
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: mgmua‘\agsm ‘

mmgmmﬂeen 981 aﬂmgaa@‘lmomﬂ 55 enmcmogo rmggdwa @g@emmmmﬂm -
Q@@o@mow‘l a:anaeaaearﬁsm goaomled 483 gaid m‘laaoethp 14 gaswn -
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meemicloaw. - DAENVgf - RMJPMIWHSoR Mo rgco“lmocmocm
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The Substantive Motion was unanimously adepted'by the House.
Visitors

‘The number of pcrsons who wnmessed the proceedmgs of the Assembiy
7 dunng the Session was as follows: . '

* Public Gallery e At
Speakers'Gallery L '. R 75 -

. Dlsngmshed Visitors" Gallery S 33
Termination of the Session '

The Twelfth Session of the Fourteenth I\erala Leglslatlve Assembly was
'prorogued with effect from August 30, 2018 at the conclusion of its sitting vide
Notification No. 4847!Tab1e_—1/2018/L_eg dated 31-8-2018. '
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APPEND]X—XIH

. STATEMENT SHOWING CONS'I’ITUENCY NAME AND PARTY AFFILIATION

OF MEMBERS OF FOURTEENTH ,
KERALA LEGISLATIVE ASSEMBLY

(AS ON 30-8-2018)

SL

N Constituency Name| Name of Meﬁbérs o Pariy Affiliation of Members
() 2 B @
1 | © Manjeshwar '~ Shri P. B. Abdul Indian Union Muslim League
2 , .Kasargod“  |ShriN. A Nelﬁkunnu' - ‘Indian Union Muslim League .
.3 Udma- Shn K. Kunhiraman- ' Commumst Party of Indxa |
' . (Marx1st)
"4 | i"Kan.hangad. _ Shri E. Communist Party of India
‘ | Chandrasekharan | ' '
.5 Trikaripur Shri M. Rajagopalan 'Communis_f_ Party of India-
R - | ’ (Marxist)
6 Péyyannur |'Shii C. Krishnan Communist Party of India
| 1 ' © (Marxist)
-7 ' Kalliasseri Shri T. V.Rajesh. | Communist Party of India
' ' o ' {(Marxist)
: 8_. o Taiiparaxﬁbé i Shri James Mathew Commuhist Party of India _-

. (Marxist)




Manant_havédy : ('ST)

Shri O.R Kelu

148 ,
1 2 | -3 4 ,
9 | . Trikker Shri X: C. Joseph Indian National Congress
10| Ashikode ° |ShriK.M.Shaji - | Indian Union Muslim League
1 Kannur Shri Ramachandran'-,' Congress (Secular) o
" | Kadannappalli B
| 12| ' Dharmadam  |Shri Pinarayi Vijayan -} Communist Party of India
. I S (Marxist)
| 13 Thalassér}'r' Shri-A. N Shamseer ._Comr'nun'is't Party of Indja -
14 | Kutliupmémba - | Smt. K. K. Shailaja Communist Party of India
’ ' | Teacher (Marxist)
15|  Mattannur  |ShriE.P. Jayarajan | -Communist Party of India |-
SR h : (Marxist)
' 16 _Peravoor Shri‘Sunny Joscbh Indiafz National Congress-. |
.. 17 Communi'st Party Vof India

(Marxist)
18 | Sulthanbhthery Shri L C. Ba.lakrishnan : _Iﬂdiaﬁ National Congress
N o o L
19| - Kalpetta Shri C. K. Saseendran | - Communist Party of India
AR ' o - (Marxist). '
20|  Vadakara * |Shei C. K. Nanu Janata Dal (Secular)
21| Kuttiadi | . |Shri Parékkgl'Abdﬁlla _Iﬁdian Union Muslim Léaghe -
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‘i 2 3 4 |
. | 22| Nadapuram |ShriE.K. Yijayar{ .Communist Party of India
| 23 Quilandy  |Shri K. Dasan Communist Party of India
| o o | Marxist)
24| Perambia - IShiT.P. ' Comimunist Party of India.
: | Ramakrishnan - (Marxist)
| 25| Balusseri (SC) | Shri Purushan - " Communist Party of India‘
' - |Kadalundi O (Marxist) -
26| Blatwr |Shri A. K. Saseendran | Nationalist Congress Party |
27 Kozhikodé N‘orl.h.r | Shri A. lf’radéepkumaf 1 Cémmunist Party of .Indi‘a
| . . (Marxist)
|28 { Kozhikode South | Dr. M. K. Muneer | Indian Union Muslim Lesgus |
29 Beypore: - [ShiV.K.C. .- |  Communist Party of India
- Mammed Koya . .- ' (Marxist)
30 | Kunnamangalam | Shri P. T A. Rahim " Independant .
31| Koduvally. |ShriKaratRazack = | “Independant
32| Thiruvambadi | Shei George M.Thomas | Communist Party of India
A . ' L (Marxist)
33 Kondotty ~ (SheiT. V. Torahim | Indian Union Muslim League
34| . Bmad . |ShriP.K Basheer - Indian Union Muslim League
35| Nilambur (ShiP.V.Amvar Independant

‘174172018,

—
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12 -3 4
36 | - Wandoor (SC) |Shri A. P. Anil Kumar | Indian Natiohal Céngrcés '
37| - Manjeri . |ShriM.Ummer | Indian Union Muskim League
o . o |ShriManjalamkuzhi | - . .
38 1 Perinthalmanna Al ‘ - - | Indian Union Muslim League | .
. 1 X e .
: {Shi T. A. Ahammed SRR |
39 - Mankada - - ne Indian Union Muslim League | .
1 40|  Malappuram "~ |Shri P. Ubaidulla | Indian Union Muslirn League
a1 Verigara | Shei K. N. A. Khader :| Indian Union Muslim League
42 _ _Valljkkunhu - | Shri Abdul Hameed. P. Indian Uriioh Musiirn L§ague
43|  Tirurangadi  |Shri P. K. Abdu Rabb | Indian Union Muslim League
a4 Tanur ~ {Shri V. Abdurahiman’ National Secular Conference
45 Tirur, . |Shri C. Mammootty | Indian Union Muslim L_ea.gue.;
n B . Prof. Abid Hussain . . .
. 46 Kottakkal L Indian Union Muslim League
' ' " {Thangal - T
47, Thavanur DR K'T.Jaleel Independant
. ; o Shri P. ‘| Communist Party of India
148 Ponnani : . T
i - Srceramakrishnan (Marxist)
| 49| Thrithala” * |ShriV.T.Balram .. |  Indian National Congress

Yy
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L 2 3 4
. Shri Muhammed o
| : - - ist Party of India
50 | Pattambl | Muhassin P. Cog;mun;st arty of India
L o Communist Party of India
51 Shornur Shii P. K. Sasi ]
) . o : (Marxlst)
- s o o Commumst Party of Indla
52 - Ottapalam Shri P. Unnir :
_ - _ T (Marxist) .
. Y P 1 Co ist Party of India
| 53| Kongad (SC)  |Shri K.'V. Vijayadas °’“m“'-"s. arty of India
- .o : . B o (Marxist)
54| - Mannarkkad - |Shri N. Samsudheen | Indian Union Muslim League: |-
T a]a;npu' | Sh V.S, ‘Co‘mmuni.st.l?af‘ty of India
, o Achuthanandan . (Marxist) .
56|  Palakkad |Shri Shafi Parambil | Indian National Congress.
s B e Communist Party of India |
57| Tarur(SC) = |Shii A.K. Balan . ommmist Farty of Incla
L B - - (Marxist)
58|  Chittur Shri K. Krishnankutty | Janata Dal (Secular)
59| . Nenmara- |ShriK.Babu Communist Party of India -
_ FER . - _ (Marxist)
- o Communist Party of India
60 "Alathur -1 Shri K. D. Prasenan T .P' . y ot lncia
: o R o . (Mannst)', ‘
| I : S e t Party of Indi
61| Chelakkara (SC) |ShriU.R Pradesp | _oormst Panyofindia

(Manust)
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1 2 3 4
62 | Kunnamkulam |Shri A. C. Moideen | Commun;§t Paﬂy of India’
o ' co ' (Marxist)
| 6'3 Guravavoor | SHA K. V. Abdul - ‘Communist Party of India
1 YOO - |Khader (Marxist)
- '\ Communist Party of Indi
64 - Manalur |Shri Murali Perunelly | COmunist Party of India
: : T : (Marxist)
65 | Wadakkanchery | Shri Anil Akkara . Indian National Co_ngresé e
| 66 Oliur Shri K. Rajan. Communist Party of India
67" " Thrissur - : hri - S- Sunil Communist Party of India
68 |  Nattika (SC)  |Smt. Geetha Gopi. |  Communist Party of India
' : 2 | i E.'T. Taison ' :
| 69| Kaipamangalam |~ E<'T- Taison Communist Party of India
: - . Master . T
N o ' | C nist Party of Indi
70| - Trinjalakuda | Prof. K. U. Arunan ommumist rarty of tndia
1 Prof. C. Communist Party of India
71 Puthukkad , . S
. E u. . Raveendranath (Marxist) :
O e ist Party of India
72 Chalakudy ; Shri B. D. Devassy. -omimums R Yo "
‘ , . - (Marxist)
" IShiV.R. Sunil - | |
73 ‘Kodungallur o S.u,m . - Communist Party of India
o |Kumar o C :




153

..3..

87

o 4
| ﬁ . |ShiEldhose P. | |
174 Perumbavoor - n. ‘t?se Indian National Congress -
. o Kunnapillil Co ' 3 _
75|  Angamaly.  |ShriRojiM.John - | -Indian National Congress
176 lAlu\If'a“ * | Shri Anwar Sadath Indian National Congress
ol o oSt V. K- Ebrahi | o
177 ‘Kalamassery " renim Indian Union Muslim League | -
, ‘ Kun]u e T
78 _ Paravur Shri V. D. Sathéesan Indjan National Congress
: : C ) : Communist Pany‘of India -
79 -V ' | Shri 8. .8 ' , S
o - _yP S e (Marxist)
: R T ist Party of India
80 Kochi | Shri K.J: Maxy Comgnunist Party of Indla-
.. .: _ T (Marxlst)
' - ¢ Party of India -
81| Thripunithura | Shei M. Swaraj - Communist Party of India
' S (Marxlst)
82| Ernakulam Shn Hibi Eden Indian National Congress'
§3 | ‘Thrikkekara |ShriP.T.Thomas | Indian National Congress
84 | Kunnathunad (SC) Shri V. P. Sajeergdrani' -Ind,ian-Néﬁonél Congress
85| . T_Piravojm i Shri Anoop_ Jacob " Kerala Congress (Jacob) -
86 Mu\ie__ittupuzha | Shri Eldho Abraham | Communist Party of India
S o Cor u“tP'_‘ f India
" Kothamangalam | Shri Antony John Communist Farty of ‘ncia

(Marxist) S
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Shri A.M. Ariff

2 3 4
88 | Devikulam .(:'SC) ) Shn S Rajendran' . COmm-mg:It afxa::; of .In'dia
:.Sé T Udumbanc_ho;; Shri..M'. M Mam C"‘“‘““‘;}l\s;al:xa:::; of India
90 | | Thodupuzha Shn P. f.'._los.eph'. o Kerala Congrés‘s C\/I)
91 | ‘Idukki' Shﬁ Roshy Augustiﬁe ‘-:Kerala C_ongféss- (M)
92 Peel"umade 7. S_r‘nt.,E.. S. Bijimol 'Cbmmuni.st Party of India
: 93 Pala . Shri K. M: M.'ani- ‘ Kerala Congréss (M)
94, Kaduthuruthy Shri. Moné Joseph " Kerala Conéresé (M}-'
FosT _Véikom S0 Smt. C. K. Asha Communist, Party of India
96 Et@ma{{oér_ Shri K. -s.u':ﬂ:sh Kurup | Commu?;;t:;fsts °.f India .
97| Kott_ayam. ;::hﬁ;:;na::héor | Ind.:an btatiorial '(fOngress '
| 98 . B ‘Pu;huppally Shri qumé'n Chaﬁdy Im_iian National _Co,'ng'ress ‘
99 | ._-Changanaésery. ShnC F. 'Thorﬁa; ‘ ' Kera-lla Congrés_s (M) _
100 Kéhjirapball_y .| DR. N._'Jayaraj ' i | kerala (_'Zongre‘ss(M}
'.101 " Poonjar Shri P. C. George ;ndependa;lt"
IOi | Aroir | ' Comniunis'tf Party of India '.

{Marxist)
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1 2 _ ;‘ 7 3 4
103|  Cherthala ~~ |ShriP. Thilothaman | Communist Party of India_
i04._-' Aiapp;zha - DR TM Thomas | - Communist Pa.rty of _Ig'dia
_ _ Isaac (Marxist)
: . S T £ Comrh 'tPaJ;t. ofindia
'105| Ambalappuzha | Shri G. Sudhakaran prist Faty 00T
o R - ; K (Marxist)
106 Kuttanad - | Shri Thomas Chandy . Nalionalist Congress Party
- | Shri Ramesh o o )
C[107] - Heripad Chénnith:lsa Indian National Congress
1 . o : C ist Party of Indi
108! Kayamkulam |Smt. U. Prathibha ommunist Farty of
T e o I _ (Marxist) o
[ o e ist Party of India -
109| Mavelikkara (SC) Shri R. Rajesh - erununist Farty o} ndie
: L o (Marxist) -
. o L c ist Party of India
- 1110} -~ Chengannur. - |Shri Saji Cherian ~ - 9mmun1s _y.o In
V- . - : o : (Marxist)
'. . ... |Shri Mathew T. L
11| - Thiruvalla 1 Yty Janata Dal (Secular)
_ I Thomas S
: L I 0 Communist Party of Indi
12 Ranmi | Shri Raju Abraham omimunist Farty of Incid
: : o . (Marxist)
. A e - ‘CommunistPartyofIn-dia
1113 Aranmula - | Smt. Veena George . o -
L o AR . , (Marxist)
14| Konni = |Shri AdoorPrakash | Indian National Congress

17402018,




Shri G. §. Jayatal
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1 2 3 4

T Shri Chitta - o o
115]| .- Adoor (SC) HHayam Communist Party of India

| Gopakumar - _

| 116| Karunagappally |Shei R. Ramachandran Communist Party of India
s L -_ | Communist Marxist Party
7| Chavara - [Shri N.Vijayan Pillai | o0 st Mandst Party
: - R Kerala State Committee _
18| Kunnathur (SC). |~ ~oveor Independant

o ' ' Ku_njum_on_ o S
1o D o munist Party of India -
119 | .- Kottarakkara Smt. P. Aisha Potty OMUIUNLSE aftyo new
I _ - S {Marxist)
. [ShriK.B.Gan h =
1120!  Pathanapuram |°"" ©s Kerala Congress (B)
_ . | Kurhar ‘ o .
21/ Punalor | Shei K. Raju - ‘Communist Party of India
| | Shri Mullakk L
122 | Chadayamangalam |- n Yilakkana, - Communist Paity of India
I - o Retnakaran - ; L,

: - ‘| Smt. Mercykutty ist Party of Indi
123 " Kundara - Sml .elr_cykr‘.i ty ‘ Con_imums Pa.rty of Indxa_
Co : C -|Amma . (Marxist)
124 Kollam . . Shri M. Mukesh ~ | - ~Ommunist Party of India

. _ o (Marxist)
125|  Eravipuram = |Shri M. Noushad ommunist Party of India
. . } - . - (Marxisty
1126] ' Chathannoor - Communist Party of India -

A
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127| © Varkala“

|Shiv.joy

Cmﬁnjﬁnist Party of India - -
. (Marxist) = ]

[128] " Aingal (sC)

) | Stiri B.:Satyan

i Communist Party of Ihdi.a _‘

" (Marxist)

} -Chirayinkeézhu
. (SO

1129

-|Shai V. Sasi -

]

' Corx.ufmnis_t\ Party of India. .

‘ 130 Ned_umaﬂgad :

Shri C. Divakaran

- Communist Paﬁy-.of'lndia '

131 Vamanapurﬁm-

-{Shri'D. K. Muralj

Cqmmunist Party of India

| 132(  Kazhakeottam -

! Shri Kadakampally
: Sumndmn .

_ Communist Pﬁrty of India |

~ (Marxist)

-:_133 o Véttiy(')or_kavu

| Shri K. Muraleedharin

-~ Indian National Congress

© . |134 | Thiruvananthapuram

Shri. V. S. Sivakumar. |

Indian Nationa.lﬂCOQgres‘S' '

135 Nemom -

' {Shri 0 R,z‘tjagppal :

 Bharathiya Janata Party

136|- - Aruvikkara

Shii K. 8.

‘Sabarinadhan

Indian Nafion,al Congress . .

137] . ‘Parassala

: ‘Shri C. K Hareendr’ari_

Communist Party of India
. (Marxist) .

138 Kattakkada

|8tri L B. Satheesh

- Communist Party of India | -

o (Mfmgi_st)

© 17412018,
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139

- Kovaigm

Shri M. Vincent. -

Indian N_iatiohal Congré,_ss .

|10}

N éyy_a_ttixikarﬁ

Shri K. Ansalan |

Communist Party of India
- (Marxist)

M

“Nominated Membes-

L | nist Party of India
Shri John Fernandez | COTufust Party of India-

_(Ms_trxis't)






